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LOK SABHA DEBATES

LOK SABHA

Friday, March 3, 1989/Phalguna 12, 1910
(Saka)

The Lok Sabha met at Eleven of the Clock
[MR. SPEAKER in the Chair
ORAL ANSWERS TO QUESTIONS

[English]

DR. DATTA SAMANT: Start with Coca
Cola, Sir.

MR. SPEAKER: With a drink of Coca
Cola or with a question on Coca Cola?

DR. DATTA SAMANT: Start with Shri
Unnikrishnan’s question on Coca Cola.

SHRIS.JAIPAL REDDY: Sir, the Prime
Minister is not in the House. This will not lead
to a boycott!

MR. SPEAKER: Is it?
[ Trans!ation)

SHRIHANNAN MOLLAH: Q.No.147is
almost the same.

MR. SPEAKER: You can take up that
also. The answer is almost the same.

[English}
We will take it up.

SHRI K.P. UNNIKRISHNAN: Qn. 141.

[ Translation)

MR. SPEAKER: Shri Hannan Mollah,
you may also take up Q. No. 147.

[English)
SHRIHANNAN MOLLAH: Qn. No. 147.
[ Translation)

MR. SPEAKER: |think this is not Sec-
tion 147 of the IPC?

[English)
Import of Coca Cola Concentrate

*141. SHRIK.P. UNNIKRISHNAN: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Coca Cola of the US or its
agents have sought facilities for import of
Coca Cola concentrate into India and bot-
tling of the soft drink in different parts of the
country in the wake of the decision of Gov-
ernment to permit Pepsi Cola;

(b) if so, the details thereof and the
position of Government in this regard; and

(c) the rationale behind encouraging
investment in such non-essential indus-
tries?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c). A State-
ment is given below.

STATEMENT

(a) to (c). M/s. Coca Cola South Asia
Holdings Inc., USA has applied for approval
to establish a unit in the Noida Export Proc-
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essing Zone for the manufacture of proprie-
tory compound preparations and extracts to
be used in the production of concentrates for
non-alcoholic beverages. The schema of
production proposed by the company Is in
accordance with the regime of Export Proc-
essing Zones.

The project proposal involves aninvest-
ment of about Rs. 3.5 crores to generate
exports over a five year period of about Rs.
25 crores of concentrates with a net foreign
exchange realisation of about Rs. 17 crores
and a value addition ot about 66%. The
entire investment will be foreign owned.
Since upto 25% of the production in EPZs is
permitted to enterthe DTA, they have sought
permission to sell 25% of the production for
the domestic market. The application is
under the consideration of the Govt.

The project of Pepsi Cola is to be situ-
aled in the Domaestic Tariff Area under the
regime applicable to domestic production.

Coca Cola proposal for setting up of a
Soft Drink Plant at Noida

*147. SHRI HANNAN MOLLAHt:
SHRI DINESH GOSWAMI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether the Coca Cola Company
has submitted a proposal to set up a soft
drink concentrate plant at NOIDA Export
Processing Zone; and

(b) if so, the details of the proposal and
Government's decision thereon?

THE MINISTER OF COMMERCE
(SHRIDINESHSINGH): (a) and (b). A State-
ment is given below.

STATEMENT

(a) and (b). M/s. Coca Cola South Asia
Holdings Inc., USA have applied for ap-
proval to establish a unit in the Noida Export
Processing Zone for the manufacture of
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proprietory compound preparations and
exiracts fo be used in the production of
concentrates for non-alcoholic beverages.
The scheme of production proposed by the
company is in accordance with the regime of
Export Processing Zones.

The project proposal inyolves aninvest-
ment of about Rs. 3.5 crores to generate
exports over a iive year period of about Rs.
25 crores of concentrates with a net foreign
exchange realisation of about Rs. 17 crores
and a value addition of about 66%. The
entire Investment will be foreign owned.
Since upto 25% of the production in EPZs is
permittedto enterthe DTA, they have sought
permission to sell 25% of their production for
the domestic market. The application is
under the consideration of the Gowt.

The project of Pepsi Cola is to be situ-
ated in the Domestic Tariff Area under the
regime applicable to domestic production.

SHRI K.P. UNNIKRISHNAN: | have
seen the statement. Coming as it does from
a very distinguished senior member of the
Government it is very unfortunate. Unfortu-
nately | think that the main thrust of the
question has been entirely sidetracked and
the Minister talks about one proposal under
the Export Processing Zone and another
which relates to domestic tariff area. That s
his answer.

| would invite your attention to the prot-
estations of this Government being pro-poor
get louder and louder — now that the Fi-
nance Minister is here — but some problems
are unimportant, maybe like the problem of
drinking water gets sidelines and the Cola
war is hotting up. This is the most interesting
thing, that the Cola war between two giant
multinationals, Pepsi Cola and Coca Cola,
has entered the realm of the Government
itself with one Minister trying to promote the
interests of Pepsi Cola and trying to tell this
House, the other day that he had got a
telex—what a wonderful news that he had
got a telex from pepsi cola—that he had to
take the House into confidence and warning
against Coca Cola.
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SHRI SHANTARAM NAIK: How s #t
that he is making a speech? (Interruptions)

MR. SPEAKER: Put the question.

SHRI K.P. UNNIKRISHNAN: About
Pepsi Cola, it was said that a diamond neck-
lace was passed on. | do not know what was
passed on in the case of Coca Cola. | would
like to put the question. | have just started
saying that there 1s no drinking water but
there is more than one Cola. That I1s the
contradiction between the two. (Interrup-
tions) If you do not want to listen to it, well.
what can | do”?

MR. SPEAKER Put the question

SHRI K.P  UNNIKRISHNAN: In the
name of this Export Processing Zone they
are trying to enter, and he says, that the
question of its entry into the Domestic Tarff
Area will be taken into consideration But
there is already a notification. There s al-
ready a notification of which | am sure —
unless he wantsto mislead the House —and
which enables them to sell 25 per cent. That
was done to help one film star who was a
member of this House. Earlier a notification
was brought, against the opinion expressed
by the Public Accounts Committee. (Inter-
ruptions)

[Translation)

MR. SPEAKER: Youpleasedon'tinter-
rupt. Let me say. Your interruptions lead to
wastage of time.

(Interruptions)
[(English]

MR. SPEAKER: Put the question. Mr.
Unnikrishnan.

SHRI K.P. UNNIKRISHNAN: | am put-
ting the question. Therefore, there is some-
body to decide here... (Interruptions)

MR. SPEAKER: Please put your ques-
tion,
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SHRI K.P. UNNIKRISHNAN: | would
invite the attentionof the hon. Ministerto part
(c) of my question, asto whatis the rationale
behind encouraging investment of inves-
table resources in such non-essential indus-
tries or do they consider them to be very
esseniial

MR. SPEAKER: | think, we should
concentrate mainly on the question. | do not
want elaborations. It becomes so much
confusing If | cannot check you, others will
not be checked.

(/nterruptions)

SHRI SHANTARAM NAIK: Sir, he took
six minutes to form a supplementary ques-
tion... (Interruptions)

MR. SPEAKER: It is very bad.

SHRI DINESH SINGH: Sir, since vari-
ous Issues have been raised which are
beyond the question as such, | would crave
your indulgence in trying to answer &. it is not
a question of comparing coid drink with
water. The hon. Member himself st times
drinks cold drink when water is available. Ris
a matter of choice, whether you want to drink
water or you want to drink a soft drink. We
are not here to prevent people from drinking
solt drinks if they so wish to do. The question
here is, whether we are going to permit Coca
Colato manufacture a soft drink concentrate
in the Export Processing Zone. Now, the
Export Processing Zones have been set up
as 1n many other countries. There is an
UNCTAD study on this and this has been
done primanly for attracting foreign invest-
ment, for providing know-how, for providing
managerial skills and for technology trans-
fer. Now, in that process, obviously if you
frame a scheme, in that scheme advantage
is at times taken by companies which may
have a portion of the objective, but not the
total objective; yet they may conform to the
rules that would have been framed. Now, we
cannot say that each company would fulfil all
obligations. A number of companies have
been established in the Export Processing
Zones by Indians, by non-resident Indians



7 Oral Answers

and by foreigners which are not high technol-
ogy, but which have high export or which
have high investment. Therefore, it is a mix;
sometimes you get one mix and sometimes
you get another mix.

So far as the Coca Cola application is
concerned, the application is in conformity
withthe rules of the Expont Processing Zone.
Now, the options before us are three. Oneis
to accept a scheme that conforms to the
rules and regulations of the Export Process-
ing Zones, particularly in regard to creating
confidence for our scheme in the Expor
Processing Zones. Otherwise, people wish-
ing to invest in Export Processing Zones can
goto any country. They do not have to come
to India. There are a large number of coun-
tries which have these facilities. They cango
10 any other country. The other option is to
regulate a measure of their entry into the
Domastic Tarift Area. The third option is to
reject it. These are the three options that the
Government is still considering.

SHRI K.P. UNNIKRISHNAN: Sir, the
Minister has said that it is the technology
transfer and the advantage of exports; that is
the key factor influencing his judgement.
Would he tell us how a similar proposal, as
late as in January 1988 or sometime in 1988
was rejected, one example being, a famous
French perfume manufacturing company,
Ninna Ricci, which was rejected. It was one
hundred per cent export. They did not want
anything to be sold in India; one hundred per
cent export; total foreign investment; no
Indian investment; no outflow of any kind
and only addition of foreign exchange. It was
for Rs. 40 crores as against Coca Cola
proposal of Rs. 25 crores. How is it that that
was rejected as non-essential. And when did
you realise that this was essential?

SHRI DINESH SINGH: | have realised
nothing, Sir. The hon. Member seems to
have realised more than what | have said. |
must givecreditto himfor his ability to realise
beyond what | said.

So far as this question is concerned, he
knows the rules perfectly well. | do not know
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why he wants me to spell out something that
he knows. But | can, for the convenience of
the House, say that so far as the specific
issue of Ninna Ricciis concerned, if the hon.
Member would send me its details, | shall
certainly have it looked into.

SHRI HANNAN MOLLAH: Sir, nothing
has come out. Many things are concealed.
First 1 will seek your indulgence to get some
clarification about the earlier policy. On
5.3.1975, the Minister said that it was
neededtooust Coca Colatodevelopindige-
nous production. On 21.1.1976 again, that is
after one year, the Minister said that the
exportof Coca Colawas going down. So, the
past experience shows that they almost
stopped exporting. Then on 8.8.1377, the
Minister said that if we allow them in low
oriority and high profit area, it may endanger
the indigenous production. In 1882 again,
they said that with the exit of Coca Cola, a
number of indigenously developed soft
drinks came into the market. Government
would not permit introduction of any foreign
brand soft drink in Indian market which may
be detrimental to the growth of indigenous
soft drink industries... (Interruptions)

MR. SPEAKER: You put the question
now.

SHRI HANNAN MOLLAH: So, | would
like to know what is the reason today to
reverse this policy of national interest. Will it
not be detrimental to the indigenous indus-
try? We think there are some other interests
also. So, | would like to know whether there
are any other interests than the national
interestinchanging the policy of the Govern-
ment.

SHRI DINESH SINGH: Sir, if the ques-
tion is regarding national interest, we have
no other interests except the national inter-
est.

SHRI HANNAN MOLLAH: Sir, one of
the main objectives of the EPZ is that proc-
essing will be developed and high technol-
ogy will be brought. So, | want to know what
are the high technologies they are bringing.
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Secondly, what are the processing commit-
ments. Are they only for bottling and amass-
ing crores of rupees and thus looting the
country by the multinationals, or are they
going to add any new process in the system
or any new technology to develop our indige-
nous technology infuture? if that is not there,
then whatis the interest? The Government is
sefing the interests of the country to the
multinationals.

MR. SPEAKER: Don't repeat the ques-
tions.

SHRI DINESH SINGH: Sir, there is no
question of bottling Coca Cola in the Export
Processing Zone. | think, the two issues are
being mixed up, Here, if we give them per-
mission, they are going merely to make the
concentrate and to export that concentrate.
According tothe rules, up to 75 per cent they
have to export and up to 25 per centthey can
sell in the domestic market. When | say ‘up
to 25 per cent’, it does not mean 25 per cent,
it could be anything from zero to 25 per cent.
So, the fact that they could make concen-
trate in the Export Processing Zone, does
not automatically meanthatthey cansellitin
the domestic market, unless that permission
is given... (Interruptions) ”

SHRI DINESH GOSWAMI: | would like
to know from the hon. Minister whether Coca
Cola had a very dubious regard in this coun-
try, that in the past it remitted huge amounts
on various heads like area office expenses,
head office expenses, export services, etc.
Is it afactthat my namesake while inaugurat-
ing the All India Convention of the Federa-
tion of Export Processing Zones' Industries
Association on February 4 last said that
Coca Cola was planning to set up a low
technology enterprise to gain an access to
the Indian market by taking advantage of the
rule under which an EPZ could sell 25 per
cent of its production in the domestic tariff
area. This, according to him, amounted to a
distortion of the principle on which EPZs had
beenfounded. The “Business Standard” has
quoted further:

"We cannot consider this (the Coca
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Cola proposal) to be a highly sophisti-
cated high-tech capital intensive enter-
prise that will benefit our entrepreneurs
and our country.”

And probably that was described as a screw
driver technology. Now this statement was
on February 4 and today we are on March
3rd. Why is it that in his reply on March 3rd,
we did not see the reflection of the stand
taken by him in the Madras Convention on
February 4th? Is it that there is some Coca
kick behind this?

PROF. MADHU DANDAVATE: And
whether that Dinesh Singh is the same this
Dinesh Singh.

SHRI DINESH SINGH: My difficulty is
that | have very close friends sitting on the
other side.

There is no change in our position and
in my position. As | mentioned earlier, there
are several considerations which go into
making adecision regarding the expon proc-
essing zone. And | mentioned them. There
was the question of export, the question of
investment, the questionof employment, the
question of transter of technology and so on.
And one'would not have all these present in

, every scheme. Each scheme has its own

different mix. And Coca Cola proposal has
one mix. It is not that Coca Cola has come
here for the first time. Coca Cola was here
earlier. Thenitdid not conformto our rules at
that time and we had no difficulty in throwing
it out.

SHRI S. JAIPAL REDDY: You did not
do it.

PROF. MADHU DANDAVATE: Hewas
with us.

SHRI S. JAIPAL REDDY: Shri Dinesh
Singh was with us at that time when Janata
Government threw Coca Cola out.

SHRIDINESH SINGH: Thatis nottrue.
Dinesh Singh in his capacity as Industry
Minister had not given them permission.
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Somebody else has got the credit for it. That
is a different matter.

Coming to the main question that the
hon. Member has put, | was trying to explain
thatthere is no change in our position. These
are the considerations which will go into
taking a decision in this regard also. One of
the points that we have 1o bear in mind which
my hon. friend, Mr. Unnikrishnan raised
earlier, is that there is already going to be
presence of a multinational major foreign
drink in this country and therefore, whether it
would be desirable to give it a monopoly.
Various questions come into taking a deci-
sion. But what | can assure the House is that
any decision we take will be in conformity
with the rules and in conformity with our
national interest.

SHRI DINESH GOSWAMI: You are
changing that stand. You said that this is the
distortion of EPZ. Now, why are you not re-
conforming that statement?

MR. SPRAKER: That is okay now.

SHRI R.L. BHATIA: There have been
two considerations belore us for impont of
technology in this country. One is that 1t is
essontial for our national interest and sec-
ond is that this technology is not available in
our country. | would like to know from the
hon. Mivister which part of the area he is
taking o consideration while giving them
the sanction or consideration. And also |
would like to know under what circum-
stances Coca Cola which was operating in
this country, was thrown out of this country?

SHRI DINESH SINGH: So far as |
recollect, at that time Coca Cola was not
willing to alter its equity to conform to the
rules...

SHR! S. JAIPAL REDDY: Do not give
the reply on the basis of recollection.

SHR! DINESH SINGH: |f the hon.
Member has any more facts, let him give itto
the House. Why should he deny me this
opportunity? He can give them to me later or
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next week. Let him give the information to
the House. (Interruptions)

Now, the question here is entirely a
different one. This is not a question of a
company setting up afactory in the domestic
tariff area. ltis inthe Export Processing Zor.e
whict has different set of rules and | had said
earlier that this is not a high-technology unit.

SHRI C. MADHAV REDDI: | am very
happy to know that the decision has not yet
been taken by the Government and the
Government has got three options before it.
But here the question is permitting the Coca
Cola to enter into the domestic tariff area.
We are not against anybody coming into
india in the Expont Processing Zone and
exporting the material hundred per cent.
When we are permitting 25% of the product
to be sold in the domestic market, the ques-
tion arises as to what the justification is. Sir,
the rule is very clear that when this was
relaxed, the understanding was: what will
they do witly regard to the rejects? The
rejeciad matorial which cannot be exported
should be permitted to be sold in the domes-
tic market area. That was the whole object.
That was the main idea why they permitted
25% products to be sold in the domestic
market area. But here | would like to know
about the concentrate which is likely to be
made by the Coca Cola and_how much is
likely to be rejected. Is there any scope for
rejoction? Is there any need for aliowing
them to enter info domestic tariff area?

SHRI DINESH SINGH:: Sir. the

question of rejects is entirely a different one.
Here the question of allowing up to 25% for
sale in the domestic taritf area was an incen-
tive given. It is not the question of selling the
rejects. It is only selling whatever they are
producing.

SHRI S. JAIPAL REDDY: Sir, the an-
swers given by the hon. Minister | am sorry
to note, are full of half-truth, nay, untruth.

SHRI RAM PYARE PANIKA: Sir, how
can he say so? (Interruptions)
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[ Translation]

MR. SPEAKER: If you have to shout,
why not go out of the House?

[English]

SHRIS. JAIPAL REDDY: Let me draw
the specific attention of the Minister to this
para. The scheme of the production pro-
posed by the Company is in accordance with
the regime of Export Processing Zone. Sir,
my contention is that it is not in accordance
with the regime because it does not involve
much processing and it does not involve
high-technology. While drawing the atten-
tion to the second para of the reply, he
contends that the value addition is 66%. ltis
impossible. | am challenging the validity and
veracity of the answer.

MR. SPEAKER: Put the question.

SHRIS.JAIPAL REDDY: Thirdly, if you
aliow Coca Caola to enter via the Export
Processing Zones, then how do you refuse
entry to Pepsi Cola to the same zone? Then
what will happen to your claims of prosperity
in Punjab and your claims to agricultural
Research in the country?

PROF. MADHU DANDAVATE:
Whether you accept his analysis?

MR. SPEAKER: Have you finished the
question?

SHRI S. JAIPAL REDDY: Yes, Sir. |
wamt him to answer my questions.

[ Translation]

SHRI NARAYAN CHOUBEY: Please
* given us the correct version.

SHRI DINESH SINGH: Shri, Choubey
was told the correct version on the way itself.

*2R. SPEAKER: | didn't know that you
discuss everything outside the House and
ther. com.: = (/ntermuptions)
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SHRI NARAYAN CHOUBEY: Correct
version outside and incorrect version inside.

MR. SPEAKER: That seems to be the
trend these days.

(Interruptions)
[English)

SHRIDINESH SINGH: Sir, sofarasthe
question of value addition is concemed, |
shall give the formula to the hon. Member.
He can work it out himself or if he has any
doubts, he can quarrel with the Coca Cola
people.

So tar as we are concerned, we have
gone according to the figures they have
supplied and it comes to that. if there is any
mistake inthe figures and if the hon. Member
brings it to my notice, | shall very gladly...

SHRI S. JAIPAL REDDY:
idea about their analysis.

| have no

SHRI DINESH SINGH: Ishallgive itto
you, | am saying. You want me to give it to
you now or send it to you later, whichever
you like. {Intarruptions)

MR. SPEAKER: Question No. 143 —
Shri Kammodilal Jatav.

SHRI S. JAIPAL REDDY: He has not
answered a part of my question, Sir. (Inter-
ruptions)

MR. SPEAKER: He has replied earlier,
he has replied to all the questions.

(Interruptions)
MR. SPEAKER: Shri Kammodilal
Jatav.
[ Translation}

Bridge over Chambal on Agra-Gwallor
Route

*143. SHRI KAMMODILAL JATAV:
Willthe Minister of RAILWAYS be pleased to
state:
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(a) whether financial sanction for con-
structing another bridge on Chambal riveron
Agra-Gwalior railway line has been issued:

(b) if so, the time by which construction
of this bridge will be started; and

(c) if not, the reasans therelor and the
time by which financial sanction for con-
structing this bridge will be issued?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MA-
HABIR,PRASAD): (a) No, Sir.

(b) Does not anse.

(c) The construction of a second bridge
was not found to be an immediate necessity.
However, with a view to meeting the future
increase intraffic, a Final Location Engineer-
ing Survey for the work has been included in
1989-90, budget.

SHRI KAMMODILAL JATAV: M.
Speaker Sir, | wanted to know from the hon.
Rail Minister whether a second bridge will be
constructed over the Chambal river on the
Agra-Gwalior railway line as in the absence
of the same trains moving to and from
Madras, Orissa, Bombay and Calcutta in-
variably run behind schedule. The hon.
Minister replied that survey for the work has
been included inthe 1989-90 budget. | would
like to know by which the second bridge will
be constructed.

SHRI MAHABIR PRASAD: | have al-
ready clarified that a second bhridge was not
found 1o be an immediate necessity. There
are 32 trains moving on this hkne with an
interval of 2-3 haurs. A final location engi-
neering survey for the work has been in-
cluded in the 1989-90 budget. It is nol pos-
sible to specify & time fimil for the construc-
tion of the bridge but if the survey shows an
increase in traffic to more than 42 trains we
shall take a decision in this matter.
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[English]
Jaminu-Udahmpur Raliway Line

*144. SHRIMOHD. AYUB KHAN: Will
the Minister of RAILWAYS be pleased to
state the estimated expenditure incurred so
far after March, 1988 on the construction of
railway line from Jammu to Udhampur and
the progress achieved so far?

[ Transiation]

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): The expenditure in-
curred on this construction after March,
1988, is Rs. 8.7 crore so far, and the upto-
date progress on the project is 13%.

MR. SF;,%ER: Yesterday too there
was a confusion about the names and today
the same problem has arisen again. We had
solved this problem yesterday.

[English)

SHRI V. SOBHANADREESWARA
RAO: Confusion worse confounded. (inter-
ruptions)

[ Translation]

SHRI BALKAVI BAIRAGI: Mr.
Speaker, Sir, thisis Q. No. 144 and you have
ailso imposed Section 144 on it.

MR. SPEAKER: We have to stop
somewhere.

[English]

SHRI MOHD. AYUB KHAN: | appreci-
ate that the performance of the Railways is
very good. But | regret to say that | have not
been satisfied with the reply of the Minister.
This particular project has been in progress
for the last 4 years and | am told that only
13% ol the progress has been achieved s0
far. In view of the strategic and commercial
importance of the sensitive border State like
Jammu & Kashmir, does the hon. Minister
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consider this reply commensurate with the
sentiments of the people?

[ Translation]

SHRI MAHABIR PRASAD: Mr.
Speaker Sir, the hon. learned Member has
asked about the delay. | would like to inform
hhm that development work Is related to
availability offunds. Rs. 17 croresin 1988-89
and Rs. 20 crores in 1989-90 were de-
manded for this work so that this line may be
completed by 1992-93. We have made a
provision of Rs. 12.7 crores for this project in
1989-90 budget. Unless we get additional
funds from the Planning Commission we
cannot expedite the progress of the work.

SHRI MOHD. AYUB KHAN: Sir, our
hon. Prime Minister visited Kashmir in the
winter of 1987. Then he had given instruc-
tions to get arail line survey from Udhampur
to Srinagar conducted and we got an assur-
ance in this regard time and again. But work
done in that respect is far from satisfactoy.
Roads are closedfor 15 days at a stretch due
to snowfall. Time and again we have been
assured that a rail link will be provided to
Udhampur at the earliest. We are not inter-
ested in the argument that the work can be
completed only on receipt of additional funds
from the Planning Commission. | appeal to
the Government to give this matter first prior-
iy.

SHRI MAHABIR PRASAD: Sir, | have
already clarified that if the Planning
Commission helps us and provides addi-
tional funds, we can take up the project
expeditiously. If the hon. Member can help
us in getting funds, we are ready to do the
wark.

[English]
SHRI MOHD. AYUB KHAN: The hon.

Planning Minister is present here. | appeal to
him to allot more funds.

SHRI BALWANT SINGH RAMOOW-
ALIA: My friend, Shri Ayub Khan has rightly
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emphasised the need for connection of
trains and implying more and more trains {or
the vitality of Jammu & Kashmir region. My
point is, though many trans passing through
Punjab and going to Jammu were cancelled.
majority of those trains which were
cancelled were going from Delhi via Jakhar,
Sangrur, Dhuri and Jammu. | had been writ-
Ing to the hon. Railway Minister to reinstate
those trains keeping in view the require-
ments of Jammu & Kashmir. Will the hon.
Minister consider this?

MR. SPEAKER: This is a different
question. Prof. Saifuddin Soz.

PROF. SAIFUDDIN SOZ: lam not only
dissatisfied with the answer given but | am
dissatisfied with the construction of railway
inJammu and Kashmir State. We wanted to
be on the railway map and we have been
fighting a battle here. We have lost a great
man who has been fighting here, Shri Gir-
dhari Lal Dogra, particularly on this. He
fought a battle and he succeeded in getting
this sanction for construction of railway track
between Jammu and Udhampur. The then
Prime Minister Shrimati Indira Ganphi took
keen interest for the construction of this
railway line and more than eight years ago
the initial estimated expenditure was Rs. 71
crores. Now up to this time, the construction
has been terribly sluggish. | want to know
from Shn Madhavrao Scindia, through you,
sir, as to what is the now estimated expendi-
ture on the total line and what is the percent-
age of money spent so far.

Then the other question raised by Mr.
Mohd. Ayub Khan s that we wanted a survey
to be done between Udhampur and
Srinagar. Survey has already been done
between Kazikund and Srinagar. Now we
want the railway line o come to Srinagar
itself. 1t 1s not difficult for this in modern
technoiogy. But, as tar as Jammu and
Udhampur is concetned, the work is going
on very slowly. | want to know what is the
estimated expenditure now and what per-
centage of money has been spent so far
against the totai expenditure.
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THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQ SCINDIA): The Prime Minis-
ter also is very keen that this parlicular line is
expadited In accordance withthe aspirations
of the people of Jammu & Kashmir ard,
therefore, in the last year and in this year
also, a new impetus has beer given to the
construction of this line and we are trying to
ensure it keeping in mind the many railway
lines and the many on-going projects and
within the general constraint of resourcas
that we are facing Up to March, this line 1s
estimated to cost, according tc latest est-
mates, Rs 112 crores up lo Udhampu: Rtis
a very tnicky hill sectinn a'sc whic' 1nvolves
alotot turnel sections and Ithink v 1, the tex
of Indian railway engineerng abilty tc
speedily complete this kne ard they are
doing more than adequats job Upto March
1988 we have spent approximately Rs. 15
crores; in 1988-89, the allocationwas Rs 7
crores and in 1989-90 i has been increased
to Rs 12,70,00,000. We want to ensure that
the scarce resources are utihsad in the best
way possible. Wherever the situation Is ripe
for quick construction, more allocation 1s
given to that area. For instance, Guntur-
Macherlain Andhra Pradesh hasbeen given
Rs. 23 crores in gauge conversion Shn
Rangajt was making a few remarks in be-
tween. Here in the Udhampur line, there has
been some problem about land acquisition
The State Government has been rather slow
in spite of various reminders madae by us and
though | know that the State Government is

equally keen to complete this line (Interrup-

tions) | told you what i1s the practical situ-
ation. It1s not a question of yaur opinion and
my opinton. There has been some problem
at lower levels. We are trying to sort this
problem out. What { am trying to assure the
hon. Member is that the allocation has been
Increased by almost double. We will try to
ensure that this line is speedily completed
within the 8th Plan period, of course, subject
to future allocations for the over-all railway
plan by the Planning Commission

¥ As far as the second part of the hon,
ber's question Is concerned, a survey
has been completed up to Kazikund and, at
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the same time, a preliminary survey by
RITES for a highway has also been com-
pleted.  1s found that the railway hine up to
Kazikund is going to cost three time the
amount of what the highway would cost
However, all these things are going to be
kept in mind. No decision has yet been
taken. All these things are being evaluated

PROF. SAIFUDDIN SOZ- Kindly try to
do something in this regard

SHRIMADHAVRAOQO SCINDIA- Iwlltry
to ensure that within the Eighth Plan, this line
is completed Butlcannot setthe deadlineor
the target date because | am dependent on
what the over-al! Railway Plan is going to be
inthe future However, |would like to ensure
the hon Members from J&K that as per the
Pnme Minister's wishes, we are trying to
ensure that this line 1s given a certain priority
within the on-going line that we are having

[ Translation)

SHRI JANAK RAJ GUPTA- Mr
Speaker Sir, the hon. Rail Minister said that
the Jammu-Udhampur railway line is ex-
pected to be completed by 1993. May | know
from the hon. Minister of Railways whether it
1s possible to complete the railway line by
1993, considering the amount for this project
being allotted every year If not, whether the
hon Minister feels that keeping in view the
importance of this ine a special fund should
be created or additional funds diverted from
other projects to expedite the completion of
this railway line? It is true that this matter is
being given importance for which we are
thankful but if the present position continues
the work will not be completed even by 2000
let alone 1993

MR SPEAKER: He has already repled
to that.

[English]
Overdrafts by States

*145. SHRI P. KOLANDAIVELU: Wil
the Minister of FINANCE be pleasedto state’
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(a) whether the State Governments are
allowed to have overdraft facilities by the
Reserve Bank of india on the directions of
Union Government;

(b) if so, the number of States in over-
draft with Reserve Bank of India at present;
and

(c) if not, whether Union Government
have given instructions to State Govern-
ments not to resort to overdraft?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHR! BK.
GADHWVI): (a) Overdraft which occurs in the
account of a State Government is un-
authorised and the question of allowing
overdraft facilty by the Reserve Bank of
India does not arise Under the Overdraft
Regulation scheme, the Reserve Bank of
India would stop payment on account of any
State if it continues in overdraft for more than
7 consecutive working days.

(b) As on 1.3.1989 out of 23 State
Governments banking with Reserve Bank of
India, only two States were in overdrait

(c) The State Governments have been
advised time and again to avoid getting into
overdraft with the Reserve Bank of India.

SHRI P. KOLANDAIVELU" Sir, tfrom
the answer given by the hon Minister, wuh
regard to overdralt it becomes unauthorised.
When it becomes unauthorised, nobody can
draw the amount from the banks. | know fully
well that in the last year and before the last
year also, so many States were under over-
draft. Has the Government ot India insisted
on the States or given directions to the
States not to take money under overdraft? i
it is so, which are the two States that are
under overdraft? The hon. Mnister has
mentioned out of the 23 States, two were in
overdraft. But as far as | know there are 25
States in our country. But the hon. Minister
has stated as 23 States. Anyhow, I would like
to know as to which are the two States under
overdraft? Has any imitation been fixed with
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regard to the amount which is being drawn
by the State Governments from the banks?
In his answer (a), the hon. Minister has
stated: "Under the Overdraft Regulation
Scheme, the Reserve Bank of India would
stop payment on account of any State if it
continues in overdratt for more than 7 con-
secutive working days. Even within the 7
consecutive working days, whatis the limita-
tion that has been fixed by the Government
of India or the Reserve Bank?

SHRI B.K. GADHVI: Sir, it would be an
ideal situation if the States were not to draw
any overdralts. It is our anxiety that as far as
possible, States should not draw the over-
drafts. However, sometimes the contin
gency anses when States are supposed to
draw overdrafts. That 1s why an enabling
provision has been kept, a sort of condona-
tion — although overdraft drawing is regular
— contemplation has been made that for 7
consecutive working days, if the overdraft 1s
there. that could be permitted Butthey have
1o clear the overdraft by that imit and over
that, the Reserve Bank of India would stcp
the payment. One State that | have stated
as per the latest figure today—I have given
figures as on 28th February — as on 1st
March, 1989, two States are in overdrafts
one is Mizoram and the other 1s Madhva
Pradesh.

So far as I'mit 1s concerned, there 1s no
limit prescribed for taking overdraft. it al|
depends on the State’s requirement. States
are bcund to claim within seven days other-
wise allthe paymentswould stop. Therefcre
it automatically works as a mechanism or a
lever to in for huge overdralts.

SHRI P KOLANDAIVELU: We know
full well that if anyons issues a cheque to the
bank and if it Is bounced, automatically we
can charge the man who issued the cheque
under Section 420 of the Indian Penal Code.
Here is a case where most of the States are
doing overdralts by issuing cheques. [&now
full well that the Kerala Governmefst are
issuing cheques and even cheques afiiibunt-
ing less than Rs. 50,000 are returneto the
persons who are actually drawing it. When
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such 1s the case, what kind of action have
you taken under the Indian Penal Code |
would draw the attention of the Government
ta know is it not a breach of farth, is it not a
case of cheating under the IPC? When
people elect a particular Government and
when they are told by the Government that
they are not having money and the Govern-
ment continues to 1ssue cheques. 1s it not a
case under the IPC?

With regard to Tamil Nadu State, the
Chief Minister Mr Karunanidhi, after as-
sumption of office made a remark aganst
the Central Government stating that under
the one year rule of Governor from 1988 89,
ihe Treasury |s empty and the granary Is also
empty He has actually accused the Central
Government (Interruptions)

MR SPEAKER He has not lost his
nght to put a question at least Please put a
question

(Interruptions)

SHRIP KOLANDAIVELU |would like
1o know whether that is the posttion. He has
also said with regard to Prime Minister's visit
o Tanul Nadu that innumerable times the
Prime Minister in the last several months
{Interruptions)

MR SPEAKER
cunfounaed.

It be ~omes wotse

{Inte rruptions)

SHRIP KOLAMNDAIVELU For the last
one month, there 1s no adnunisttation |
wauld like 10 know whether the treasury of
Tami Nadu 1s empty

MR SPEAKER This s not the way

SHRI B.K GADHVL. | have no com-
ments to say about what Mr Karunandhi
has sawd But so far as Tanul Nadu position
18 concerned, presently, ther ways and
means are kmted It was Rs 83 60 crores
and they have drawn Rs. 5564 crores
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Therefore, 10 say that Treasury is empty is
not a correct statement. So far as States
issuing cheques which may bounce, it 1s for
the State Governmentto comment. lhaveno
comments | would say that no State would
issue a cheque which s likely to be bounced
But  the cheques are issued and it comes
within the prescribed limit of overtime regu-
lation, then the cheques are never returned
and they are honoured But States are sup
posed to have their own financial discipline
and accuracy in their accounts

[ Translation]

SHRI RAM SINGH YADAV  Mr
Speaker, Sir, some State Governments
have to resort to overdrafts when faced with
difficult circumstances This 1s the problem
with the Rajasthan Government The Ra
jasthan Government had to be paid acertain
amount by the Center dunng the {famine of
1986-87 and 1987-88 Out of the that
amount Rs 78 crores are still outstanding
The minmum wages were increased from
Rs 750toRs 1050 and from Rs 11 00to
Rs 1400 So Rs 57 crores and Rs 21
crores add up to Rs 78 crores, which is the
amount due to the Rajasthan Government
As this amount was not paid, the Rajasthan
Government resorted to overdraft in 1988
Will the hon Minister ask the Centre to pay
this amount of Rs 78 crores due 1o the
Rajasthan Government?

SHRI B K GADHVI | agree that Ra
jasthan 1s atfected by famine A lotot assis
tance was provided within the ceiling pre
scrived by the famine relief team which went
there When the Rajasthan Government
taced problems, the Centre helped it by re
scheduling of loans and granting extra time
for overdraft through they cleared it withr
the prescribed ime limit As to the question
of amount being due. we Gannot go beyond
the ceiling fixed for drought relief

SHRI RAM SINGH YADAV. The in-
crease in dally wages from Rs. 7.50 to Rs
1000 and from Rs 11/- to Rs 14 00 has
resuited inadifference of Rs 78 crares. This
amouwnt shouid be paid
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SHRIB.K. GADHVI: When ateam from
the Ministry of Agriculture wentto assess the
intensity of the famine, it fixed the ceiling
keeping all these factors in mind. We cannot
give anything above the ceiling imit. Even
now Rajasthan has been given the facility of
loans and ron-plan assistance. Besues,
some States have been given permission for
special market borrowings.

SHRI VIRDHI CHANDER JAIN: The
amount of Rs. 57 plus 21 crores has been
declared valid under the Drought Relief
Fund by the special team... (Interruptions)

SHRI GIRDHARI LAL VYAS: Mr.
Speaker, Sir, please get this amount of Rs
78 crores sanctioned to Rgjasthan at the
earliest.

AN HON. MEMBER: s there anyone
else belonging to Rajasthan?

MR. SPEAKER. |am here
[English]

SHRI V. SOBHANADREESWARA
RAO: The strict observation of the overdraft
regulation scheme I1s causing a lot of hard-
ship to the States. In fact the State Govern-
ments in the recenl years are taking all
precautions to behave well within these
regulations. The Economic Survey also
pownted out that the anticipated overdraft of
the States has come down more than the
expectation and the answer of the Minister
also proves the same. Atthe same time why
are you imposing so many restnctions on the
States? You yourself, the Government of
India, are behaving contrary to the economic
discipline. Because the printing presses are
with you, you are printing a large number of
nolgs, bringing nto circulation them and
thereby bringing inflationary pressure.on the
economy.

In view of thus fact, will the Government
reconsider and give some mare leverage to
the States by bringing some amendments to
the ways and means procedure, increasing
the, seven comsecutive wotking days 10 a
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fortnight so that it will give some leverage to
the States to take certain measures and also
increase the ways and means advance
position?

SHRIB K. GADHVI: The august House
1s aware that financial discipline is very
important and States have to observe that ..
(Interruptions)... Before the overdraft requ-
lation was stnctly enforced you know that the
financial position of the States had gone a
Ittle awry and that is why we had 10 give
loans to clear the overdraft and some strict
observation has been kept. Atthe same time
with aview to helping the States right now we
have given some additional market borrow-
ing facilities to various States — about 14
States. Sofar as the ways and means limit is
concerned, | may say that from 1972 to 1988
revision has been made five times by the
Reserve Bank of India. The laiest revision
was made on the 1st March 1988

Procurement of Iron Ore from Orissa by
MMTC

*151. SHRI SRIBALLAV PANIGRAHI
Will the Minister of COMMERCE be pleased
to state:

(a) the steps being taken or proposed
by the Minerals and Metals Trading Corpo-
ration of India Limited (MMTC) to increase
the pracurement ol 1ron ore from different
Onssa mines in 1989-90;

(b) whether any special strategy has
been drawn up by the MMTC in this regard
and

(c) f so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c). A State-
ment 1s given below.

STATEMENT

Keeping in view the stocks lying at
MMTC's various ex-plot procurement sta-
tions in Onssa/Bihar and fum sales finalised
sofarfor shipmentsfrom Paradip Pprt during
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1989-90, the procurement of iron ofe from
different Ornissa mines in 1989-90 s likely to
be at the level of 1988-89. In the even of
MMTC succeeding in its efforts 10 finalise
additional sales, procurement from Orissa
mines would be higher to that extent.

Meanwhile, MMTC s making efforts to
selllarger lonnage to Japan, German Demo-

cratic Republic, China and to countries in
Middle Eas!.

SHRI SRIBALLAV PANIGRAHI: |
would like to know what was the procure-
ment target of won-ore for expont through
Paradeep from different Onssa mines In
19897 So tar what 1s the achievement and
what was the target?

SHRIDINESH SINGH Sir, because of
inadequate port facilities at Paradeep the
movement of won-ore is rather slow The
iron-ore that had been purchased last year
has not totally moved and although we are
still purchasing iron-ore this year on the
same basis as last year there is still a large
amount of backlog We are trying to see how
best we can move that

SHRI SRIBALLAV PANIGRAH!I |
wanted figures as to what was the target and
how much you have achieved so far regard-
ing iron-ore procurement for export through
Paradeep | do not understand why figures
are not being given

SHRI DINESH SINGH: The exact fig-
ures are not available with me just now. |
shall be glad to send them to the hon.
Member

SHRI SRIBALLAV PANIGRAHI: Sir, |
can give him some figures. | would like to
know whether they had a target for 12 lakh
tonnes for export through Paradeep and
unless it 1s raised to 1.7 milhon tonnes it 1s
going to have serious repercussions in the
working of the mines. it would lead to closure
of some mines and displacement of workers
inthis sensitive tribal belt area. Sir, you know
on this Bihar-Orissa border there is demand
for Jharkhand which is gaining ground. In

MARCH 3, 1989

Oral Answers 28

view of this whatever lacunae are there in
Paradeep port should be looked into. The
loopholes should be plugged. Mining
operations should be enhanced; procure-
ment should be stepped up and export also
should be expedited What is the reaction of
the Government thereto?

SHRI DINESH SINGH: | fully appreci-
ate the point thatthe hon. Member has made
and, in fact, at the very beginning | said that
it is because of the inadequate facilities at
Paradeep that it is not possible to move iron-
ore quickly as we would wish to do and that
is why we are trying to see facilities are
improved and also 1o find new areas where
they could be exported Since he has the
figures, Sir, now | do not have 1o send them
to him

Export of Leather

*154 SHRI PM SAYEED- Will the
Minister of COMMERCE be pleased to
state

(a) whether the Council for Leather
Exports held afunction in Madras recently as
apart of leather export promotion campaign;

(b) # so, the outcome thereof;

(c) the amount of foreign exchange
earned per year through leather export;

(d) the names of the countries to which
leather and leather goods are exported; and

(e) the potential markets which can be
tapped for leather export?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (e). A State-
ment is given below.

STATEMENT

(a) The 4th India International Leather
Fair was organised by the Trade Fair Author-
ity of India in cooperation with the Council for
Leather Exports in Madras from January 31
to February 4, 1989.
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The Council for Leather Exports also
organised a function on 4th February 1989
for presentation of annual awards in recog-
nition of expornt performance.

(b) The Leather Fair generated consid-
erable business interest relating to export of
a wide range of leather manufactures from
india and import of modern technology for
upgradation of the industry.

(c) Exports of leather and leather prod-
ucts during the past three years were as
follows:—

Year Value in Rs.
crores
1985-86 662.51
1986-87 930.77
1987-88 1244 .86

(Source: Councll for
Leather Exports)

(d) and (e). The principal export mar-
kets for leather and leather goods are the
Federal Republic of Germany, USSR, USA,
taly, UK, France, German Democratic
Republic, Japan, Hong Kong, Australia and
Denmark. These markets offer export poten-
tial for high value added products which can
be tapped by recourse to improved product
and production technologies.

SHRI P.M. SAYEED: Sir, as per the
reply the export of leather and leather prod-
ucts has gone up every year and the tigures
say twaswonhRs. 662.51 croresinthe year
1985; in the year 1986-87 it was worth Rs.
830.77 crores and in the year 1987-88 it
came to Rs. 1244.86 crores.

| want to know how much has the
leather and leather products industry been
modernised. How far has the Government
taken steps to further accelerate the growth
of this industry so as to promote exports.

MR. SPEAKER: The Question Hour is
Over.
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WRITTEN ANSWERS TO QUESTIONS
[English)
Electoral Reforms

*146. SHRIC. JANGAREDDY: Willthe
Minister of LAW AND JUSTICE be pleased
to state:

(a) the proposals for electoral reforms
which were recommended by the Election
Commission but are yet to be implemented;

(b) whether consultations with political
parties about them are over;-and

(c) if so, when these are proposed to be
implemented?

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND):
(a) The Election Commission had recom-
mended the following proposals -

(1) Delimitation of constituencies;

(i) State funding of election ex-
penses;

(i) Prevention of contest from more
than two constituencies; and

(iv) Steps to eliminate fraudulent fil-
ing of nominations.

(b) Yes, Sir.
(c) No definite indication can be given.
Export Performance of Big Business

Houses

*148 SHRIANANDA PATHAK: Will the
Minister of COMMERCE be pleased to
state:
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(a) whether Government have decided
to monitor the weekly expon performances
of big business houses; and

(b) if so, the details thereof?

THE MINISTER Of COMMERCE
(SHRI DINESH SINGH): (a) No, Sur.

{b) Does not arise.
Excise Duty Cases

*149 SHRI SAMBHAJIRAO KAKADE-
Will the Minister of FINANCE be pleased to
state:

(a) whether several cases of violation of
Excise duty, including that on account of
post-manufacturing expenses elc. aganst
several industrial houses are pending con-
sideration/examination;

(b) i so, the first 20 major industnal
houses against whom such cases are pend-
ing; and

{c) the efforts made to collect outstand-
ing Excise duties?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Yes, Sir.

(b) The names of the 20 major Industnal
houses against whom cases of violation of
excise duty including that on account of the
post manufacturing expenses etc. are pend-
ing consideration/examination, are in order
of the aggregate amounts involved as un-
der:-

Sl. No. Name of Industrial House

1. L.T.C

2. Modi
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Sl. No  Name of Industrial House
3 Golden Tobacco
4. Duncan Agro-New Tobacco
(Goenka)
5. Kelvinator
6. Thapar
7. J.K. Singhania
8. Dunlop
9. Kirloskar
10. Reliance
11 Godre|
12. Hindustan Lever
13. Tata
14, Ceat Tyres
15. Birla
16. Mahindra & Mahindra
17. Matatlal
18. Baja
19. Shriram
20. Dalmia J.

(c) Administrative, legal and other
measures as are considered necessary
continue to be taken from time to time 10
recover the outslanding excise duties.
However, in respect of the Industrial Houses
referred to above, the question of collecting
the outstanding excise duties on account ot
violation of excise duty and post-manutac-
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‘unng expenses does not arise at this stage
as the cases are pending consideration/
examination before different adjudicating
and appellate authorities, including courts

Black Money

*152 SHRIRAM PUJAN PATEL Wil
the Minister of FINANCE be pleasedtoctate

(a) whether Government | ave evalu-
ated the efficacy of the ~1eps taken sa far to
unearth the biack money aswellastocurbits
further growth,

(b} the result ot such evaluation quan
titatively as also qualitatively and

(c) whatfurther ~teps are being takenor
proposed n this reqgard?

THE MINISTER O STATE IN THE
DEPARTMENT OF REVLNUE IN THE
MINISTRY OF FINANCE (SHRI AK
PANJA) (a)to (¢) Uneartning black money
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generated through tax evasion i1s a continu-
ous process. The effectiveness of the steps
taken 1o check tax evasion and unearth
black money are reviewed from time to time
Requisite administrative and legislative
changes are brought about accordingly

The Government has also cet up a
number of Committees and Commussions
from time 10 time to evaluate the results
achieved In the direction of eradication of
black money andto suggest{urtherremedial
measures, which have been examined and

implemented wherever deemed necessary.

For unearthing unaccounted income
and Wealth the Income-tax Department
undertakes systematic survey operations
and search and seizure operations in appro-
pr e cases The results of surveys and
<e nches conducted for the last three years
and for the current year are as under

Year No of No of No of Value ot Amount of
premises New ass searches prima concealed
surveyed essees conducted facie income

added un.accounted surrendered
assets seized  (Rs in crores)
(Rs in crores)

1985-86 1,65,911  1,05,688 6,431 50 32 -

1986-87 230,410 6,55563 7,054 100 70 36 85°

1987-88  6,19,032 523,376 8,464 145 02 147 49

1988-89 562,699 3,58,711 6.272 128 45 194.11

(upto 31.1 89)

[ ——

' The explanation to Sec 271 (1) (c) was amended 1o enable surrender of concealed income
'n the course of search operations w e.f. 10 9 86 )
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The techniques of detecting tax-eva-
sion have in recent times undergone a quali-
tative change. The emphasis has now
shifted from scrutiny of account books to
field investigations {or detecting tax evasion.
The investigation machinery of the depan-
ment has accordingly been sirengthened. In
addition to this, routine scrutiny in a large
number of cases has been replaced by in-
depthinvestigation in amanageable number
ol error prone cases.

Narcotics Smuggling

*153. SHRIRAMSWAROOP RAM: Wili
the Minister of FINANCE be pleased to state:

(a) Government's latest assessment
about smuggling of narcotics across the
borders;

(b) whether any agreements were en-
tered into with SAARC countries for taking
co-operative action in apprehending smug-
glers engaged in narcotics trade; and

(c) whether India also signed the anti-
drug convention of the United Nations?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Situated between two lllicit
supply sources, namely, the Near and
Middle East (commonly known as * Golden
Crescent’) comprising Pakistan, Afghani-
stan and Iran and “Golden Triangle” com-
prising Burma, Thailand and Laos, India
continues to be vulnerable to transit traffic in
drugs especially heroin and hashish
(charas). The International Narcotics Con-
trol Board, in its Report for 1988, has also
confirmed that “large amounts of heroin and
cannabis resin are reported to enter India
from the Near and Middle East, in additionto
cannabis from Nepal”.

(b) While no specific agreement has
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been entered into between the SAARC
countries for combating illicit traffic, a Tech-
nical Committee on Drugs has been consti-
tuted. This Technical Committee has formu-
lated a comprehensive Action Plan to com-
bat the twin menaces of drug trafficking and
drug abuse in the saarc regions. In the
recent saarc Summit held in Islamabad on
31.12.1988, it has been decided by the
SAARC countries to observe "1989” as
‘SAARC Year for Combating Drug Abuse
and lliicit Trafficking’ and to significantly
augment efforts tor co-operation in this area.

(c) India has signed the Final Act of the
United Nations Plenipotentiary Conference
held in Vienna from 25th November to 20th
December, 1988to finalise and adopt a new
U.N. Convention against Hlicit Traffic in
Narcotic Drugs and Psychotropic Sub-
stances.

Indians having Accounts in Foreign
Banks
*156. SHRI PRAKASH CHANDRA
SHRI DHARAM PAL SINGH
MALIK:

Will the Minister of FINANCE be
pleased to state:

(a) the names of Indians who were
found to have accounts in foreign banks
during the last three years, their account
numberd and other details;

(b) the action taken against them; and

(c) whether the money deposited In
these accounts has been repatriated to In-
dia?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). Enforce:
ment Directorate initiates action undef
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FERA againstresident Indians who maintain
accounts in Foreign Banks without the per-
mission of R.B.|. However, alarge number of
such cases generally pertain to returning
non-resident Indians who open accounts
while they are resident outside India and
continue 10 maintain such accounts after
therr return to India beyond the prescribed
period without the R.B.1.’s permission The
names and other details of such cases are
very large in number. If the Hon'ble Member
specifies any particular case (s) in respect of
which information is required, the same will
be collected and furnished.

Wholesale Price Index

*157. SHRI K RAMACHANDRA
REDDY: Will the Minister of FINANCE be
pleased to state:

(a) the wholesale price tndex at the
beginning of the year 1988 and 19889;

(b) the wholesale price index at pres-
ent;

(c) whether there are any products for
which wholesale price index has declined in
1989; and

(d) the steps contemplated to check the
nse in wholesale price index?

THE MINISTER OF STATE IN THE
DEPARTMENT OF EXPENDITURE IN THE
MINISTRY OF FINANCE (SHRI B.K.
GADHVI): (a) to (d). The wholesale Price
Index (1970-71=100) as on 7th January,
1989 stood at 435.2 as against 415.8 in the
Corresponding week ending 2nd January,
1988. The index for the week ending 11th
February 1989 (latest available) stands at
438.6. The items whose prices have de-
clined since the beginning of January 1989
to date are: fruits and vegetables, milk and
milkd products, condiments and spices, raw
Cotton, oilseeds and edible oils.
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Government has adopted a package of
measures to keep the prices under reason-
able check. These include, supply of essen-
tial commodities through public distribution
system, augmenting domestic supplies
through imports as feasible, exercising strict
fiscal and monetary discipline and action
against boarders and blackmarketeers.

Computerisation of Reservations
*158.

SHRI G.S. BASAVARAJU:
SHRI SHANTILAL PATEL:

Will the Minister of RAILWAYS be
pleased to state

(a) whether Government propose to
provide computerised reservation facilities
to some more cities during 1989;

(b) if so, the total number of cities that
are being provided with this facilty;

(c) whether the Railways have decided
to bring this facility to all the big cities in the
country under the computerised reservation
scheme; and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF RAILWAYS (SHRI MA-
HABIR PRASAD): (a) Yes, Sir.

(b) Five cities are planned to be pro-
vided computerised reservation facility dur-
ing 1989. It is also proposed to sanction
works to cover nine more cities.

(c) Itis proposed to extend the system
in phases to other stations, depending on
their importance and reservation workload
handled by them.

(d) Does not arise.
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Sugar Export
*159. SHRI BALASAHEB VIKHE

PATIL:
SHRI'V. TULSIRAM:

Will the Minister of COMMERCE be
pleased to state:

(a) the expected tonnage of sugar to be
exported and the foregn exchange to be
sarned therefrom;

(b) the names of the countriea to which
sugar is to be exported; and

(c) the names of the States which are
surplus in sugar production for expornt?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c). It is
expected that exports would materialise in
full against the quota of 8424 MT allocated
by USA for India for the year 1989 and the
quota of 10,000 MT allocated by EEC for
thair currentyear July' 88-June’ 89. Export of
sugar is based on the all India availability of
sugar.

Computerisation in Banks

*160. SHRI BANWARI LAL PUROHIT:
Will the Minister of FINANCE be pleased to
refer to the reply given on 25th November,
1988 to Unstarred Question No. 2059 re-
garding Committee for planning computeri-
sation in the banking industry and state:

(a) whether the Committee set up by
the Reserve Bank of India to prepare a
perspective plan for computerisation in
banks has submitted its report; and

(b) it so, the details thereof and the
extentto which the computerisation in banks
will be done?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Sir.

(b) Does not arise.

Opening of Bank Branches in Rural
Areas

"161. SHRI HARIHAR SOREN: Will
the Minister of FINANCE be pleasedto state

(a) the number of branches of different
commercial banks opened in urban areas of
the country by the end of December 31,
1988

(b) the number of branches of different
commercial banks opened in the rural areas
of the country by that data;

(c) whether bank branches setup inthe
rural areas are inadequate;

(d) if so, whether Government have any
proposal to open more branches of different
public sector banks in the rural areas; and

(e) the policy formulated by Govern-
ment in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (e). The
Reserve Bank of India (RBI) has reported
that as at the end of September 1988, there
were 24368 branches of scheduled com-
mercial banks in semi-urban, urban and
metropolitan areas. The number, of rural
branches of scheduled commercial banks
asonthatdate was 31429. Underthecurrent
Policy, licences for new branches are being
given by RBImainly for rural and semj-urban
areas. The over all objective is to prdvide 2
bank office for every 17,000 population i0
rural and semi-urban areas of each develop-
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ment block and also to achieve a balanced
spatial distribution so that a bank office is
available within a distance of 10 kms. from
every village. Banks are steadily making
progress towards meeting this objective.

Non-Utilisation of Incentives by Busi-
ness Houses.

*162. SHRI HANNAN MOLLAH: Wil
the Minister of COMMERCE be pleased to
state:

(a) whether Government have taken
action against any business house which
failed to make proper use of incentives for
export provided to them; and

(b) #so, which are those houses?
THE MINISTER OF COMMERCE

(SHRI DINESH SINGH): (a) and (b). A
statement is given below.

STATEMENT

Details of firms debarred under the imports
{Control) Order, 1955, as amended (Hqrs.)

1987-88
Sl. No. Name of the firms
1 2
1. M/s. Assam Allied Products Tinsu-

kia (Assam).
2. M/s. Pin Clip Industries, Bombay.

3. M/s. Gareebo Steel Industries,
Kashmir.

4, M/s. Lucknow Soap & Chemical
Inds., Lucknow.

5. M/s. Kiran Exporters, Ludhiana.
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10.

11.

12

13.

14.

15.

16.

17.

18.

19.

20.

21,

22.

M/s. Mehan Soap Factory, Indore.

M/s. Tobu Enterprises (P) Ltd.,
New Delhi.

M/s. Sawhney Brothers, New
Delhi.

M/s. Bharat Texdyes, Industries,
Bombay.

M/s. Jaihind Soap Mills, (UP).

M/s. Win Soap & Chemical Works,
Ahmedabad.

M/s. Sargodha
Works,Jabalpur.

Soap

M/s. Sawal Udyog Wardha.

M/s. Bharat Diamond Industries,
Bombay.

M/s. K.E.C. International Ltd.,
Bombay.

M/s. Mangingika Bros., Catcutta.

Mss. Tea Trading Corporation of
India Ltd., Caicutta.

M/s. Shahji International (P) Lid.,
New Delhi.

M/s. Jain Export (P) Lid., New
Delhi.

M/s. Jeegar Gems, Bombay.

M/s. Didwania Import & Exports,
(P) Lid., Bombay.

M/s. World Wide Exports, Bombay.
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2

23.

24,

25.

26.

27.

28.

29.

30.

31

32.

33.

36.

37.

39.

M/s. Sh. P.C. Aggarwal Mss.
Archana International, New Delhi.

M/s. Pangasa Exports, New Delhi,
M/s. Pangasa Garments (P) Ltd.,
New Delhi.

M/s. Andhra Oils & Fertilizer Co.,
Jalandhar/Vijayawada.

M/s. Play Fast international,
Jammu.

M/s. Ashfa Crafts, Moradabad.
M/s. B.K. Overseas Traders, Delhi.
M/s. Aurovi Exports, Bombay.
M/s. Ajay Enterprises, Bombay.

M/s. Harsh Industries, Ahme-
dabad.

M/s. Mathur Imports & Exports,
New Delhi.

M/s. Mars Impex (P) Ltd., New
Delhi.

M/s. Satsuvan Paper Mills Ltd.,
New Delhi.

M/s. Bagri Enterprises, Bombay.
M/s. Petunia Patch, New Delhi.
M/s. Modi Carpets Ltd., New Delhi/
Rai Barsli.

Mss. Ruby Intérnational, New

Delhi.

M/s. Chawala Soap Factory, Delhi.

2

40.

41.

42.

43.

44

45,

46.

47.

48.

49.

50.

51.

52.

53.

54.

55.

56.

M/s. Neela Exports (P) Ltc., Bom-
bay.

W/s. Johanson & Johanson Ltd.,
Bombay.

M/s. Ketan Caps & Containers,
Ahmedabad.

Mss. Malik & Co., New Delhi.
M/s. G.1.T. Exports, New Dethi.

M/s. Bhupender Manilal Doshi,
Bombay.

M/s. Fiint Kota Trading & Invest-
ment Co., {P) Ltd., Bombay.

M/s. Jagdish Trunk Factory, J & K.

M/s. Standard Chemical & Biologi-
cal Nagpur.

M/s. Gulmarg Chemical Industries,
Hoogly.

M/s  Yogi Pharmacy, Hardwar
(UP).

M/s. Gorsons (India) Exports,
Bombay.

M/s Reliance Metal Inds., Khatuli
(UP).

M/s. British International Trading
Co., Bombay.

M/s. Bittu, Surat.

Mrs. Roseen Exports, Bombay &
others.

M/s. Sushmit Sangeets Intermag-
netics (P) Ltd.. Ranchi.
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1 2 1 2
57. M/s. Mansinghka Industries Ltd.,
Bombay. 12. M/s. United Industrial Corporation,
Bombay.
58. M/s. Essan (India) Industries, Cal-
cutta. 13. M/s. Auto International Enter-
pnises, New Delhi.
59. M/s. Saleem Matal Inds., Mo-
radabad. 14, M/s. Bright Indo Steel Inds, Banga-
lore.
60. M/s. Alam Brothers Exporting Cor-
poration, Moradabad. 15. M’s. Lion Steel inds, Manipur.
61. M/s. Mashkoor Ahmed and Bros. 16. M/s. Shah Metal Pressing Works,
Moradabad. Bhuj (Gujarat).
62. M/s. Bolton India, Fardabad. 17. Mss. Udyachal Udyog, Nowgong
(Assam).
1988-89
18. M/s. Nectin Toys (india), Delhi.
1. M/s. Sapan Apparels, New Delhi.
19. M/s. Supriya, Calcutta.
2. M/s. Hindustan Handlooms &
Handicrafts, Calcutta. 20. M/s. Bothra Rugs (P) Ltd., New
Delhi.
3. M/s. H. Kumar & Bros., Delhi.
21, M/s. Standard Motor Froducts of
4. M/s. Daffodils of India, New Delhi. India Ltd., Madras.
5. Mr/s. Singh & Smile (P) Ltd, New  22. M/s. M.J. Pharmaceuticals Ltd.,
Delhi. Bombay.
6. M/s. Modern Home Care Products Period 1987-88
(P) Ltd., New Delhi.
Details of Firms on whom Penalties were
7. M/s. Gems Emporium, New Delhi. Imposed under Section 4 of Impex Act
(HQ).
8. M/s. Kothari & Co., Bombay.
Sl No. Name of the firms
9. M/s. Bhagwati Exports, Calcutta. / 5
10. M/s. Bombay Industrial Consul-
tance Services (P) Ltd., Bombay. 1. M/s. Bombay Drum Migs., Bom-
¢ bay.
1. M/s. Orient Textile Traders Book-
ing Agents & Indentors of Textile
Machineries, Bombay. 2. M/s. Arkay Industries, Bombay.
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10.

11.

12.

18.

14.

15.

16.

17.

18.

19.

Mss. Eskay Dyeing Processors,
Bombay.

M/s. Saleem Metal Industries,
Moradabad.

M/s. Alam Brothers Exporiing
Corpn., Moradabad.

M/s General Pigment Chemical
Products (P) Ltd , Bombay

M/s. Indian Gases, Gwalior.

M/s. Ruby International, New
Delhi.

M/s. Modi Carpets Ltd., New Delhi.

Mss. Premier Engg. Mechanical
Works, Sangrur.

M/s. Petunia Patch, New Delhi.

M/s. Mathur Imports & Exports,
New Delhi.

M/s. Shree Shankar Steel Indus-
tries, Manipur.

M/s. Satsuvan Paper Mills, New
Delhi.

M/s. Marx Impex Pvt. Ltd., New
Delhi.

M/s. Harish Industries, Ahme-
dabad.

M/s. Ajay Enterprises, Bombay.
M/s. Aurovi Exports, Bombay.
Sh. R.T. Rahul Kar

M/s. Chintamani Metal Industries,
Bombay.

20.

21.

22.

N
8 4]

26.

28.

29

30.

31.

32.

33.

34.

35.

36.

37.

M/s. B.K. Overseas Traders (In-
dia), Dethi.

M/s. Anurag (P) Ltd., Meerut.
Mrs. World Wide Exports, Bombay.
Mss Pin Clip Ind., Bombay.

M/s. Andhra Qil & Fertilizers Co.,
Vijayawada.

M/s Atul Steel Industries, Bom-
bay.

M/s. Impex Services, Jullunder.

M/s. Bharat Vijay lron Factory,
Bombay.

M/s. Didwania Imports, Bombay.

M/s. Public Sales Corporation,
Srinagar.

M/s. Ganesh Steel & Allied Indus-
tries, Hoshiarpur.

M/s. Jeegar Gem, Bombay.

M/s. Reshma Aluminium Works,
Bangalore.

M/s. Kaitan Caps & Containers,
Gujarat.

M/s. Safari Pvt. Ltd., Calcutta.

M/s. Mansighka Industries, Bom-
bay.

M/s. Bajaj Auto Ltd., Pune.

M/s. KEC International Ltd., Bom-
bay.
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38.

39.

40.

41.

42.

47.

M/s. G.L.T. Exports, New Delhi.

M/s. National Auto Engineers,
Delhi.

M/s. Amarjet Steel Industries,
Manipur.

M/s. Sushmit Sangita Inter Mag-
netic (P) Ltd., Ranchi.

M/s. Nampong Udyog, Nampong.
M/s. Roseen Exports, Bombay.
M/s. Bittu, Surat.

M/s. Sapan Apparels, New Delhi.
Shri Sudhir Kumar, New Delhi.

Shri Amrik Singh Saluja, New
Delhi.

1988-89
M/s. Ashok Traders, Bombay.
Ms. Pacific Exports, Bombay.
M/s. Acquarious, New Delhi.

M/s. Bothra Rugs (P) Ltd., New
Delhi.

M/s. Supriya, Calcutta.
M/s. Narain Steel Works, Howrah.

M/s. Mahakali Agricultural Indus-
tries, Howrah.

M’s. Udyachal Udyog, Assam.

0.
10.
11.

12.

13.

14.
15.
16.

17.
18.
19.

20.
21.
22.

23.
24,

25.

M/s. Deccan Dyes & Chemicals
Industries, Poona.

M/s. Kandelwal Metal Works,
Bombay.

M/s. Shah Metal Pressing Works,
Bhuj.

M/s. Auto International, New Dethi.

M/s. Bombay Indl. Consultance
Services (P) Ltd., Bombay.

M/s. Bhagwati Exports, Calcutta.
Mrs. Kothari & Co., Bombay.
M/s. Steslco India, Bombay.

M/s. Modern Home Care Products,
New Delhi.

M/s. East India Engg. Works, Tin-
sukia.

M/s. Ranbaxy Laboratories, New
Delhi.

Sh. R. Subramanium, New Delhi.
M/s. Daffodill of india, New Delhi.
M/s. Chitrakala Ind. Distt. Ramnad.

M/s. Hindustarr Handlooms &
Handicrafts, Calcutta.

M/s. M.V. Commercial Corpora-
tion, Calcutta.

M/s. Micro Tek Engineers, Bom-
bay.



51 Written Answers

-

1 2

26. M/s. Surindra Inds. (P) Lid., Bom-
bay.

27. M/s. Lion Steel Inds., Manipur.

28. M/s. Gorsons (1) Exports, Bombay.

29. M/s. Pole Star Exports, New Delhi.

30. M/s. Jagat Indl. Corpn., Srinagar.
31. W/s. Easan (India) Ind., Caicutta.

32. M/s. Reliance Metal Inds., Khatu-
ali.

33. M/s. Mashkoor Ahmed Bros., Mo-
radabad.
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Opening of Regional Offices of Banks

1307. PROF. NARAIN CHAND
PARASHAR: Will the Minister of FINANCE
be pleased to state:

(a) whether the Punjab National Bank,
the State Bank of India and the UCO Bank
have decided lo open any new Reagional
Oflices during the year 1989; and

(b) it so, the details thereof, state-wise,
including names of the places where such
Regional Oftices would be located and the
likely dates of their opening?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Reserve
Bank of India has reported that it has not
received any proposals so far from Punjab
National Bank, State Bank of India and UCO
Bank for opening of new regional offices by
these banks during the year 1989.
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Clearance to Sunderbans Delta Project
of West Bengal

1308. SHRI CHINTAMANI JENA: Wil
the Minister of WATER RESOURCES be
pleased to refer to the reply given on 8 April,
1988 to the Unstarred Question No. 6205
regarding Sunderbané Delta Project and
state:

(a) whether the required modelstudy by
the Government of West Bengal about
Sunderbans Delta Project has since been
completed;

(b) if so, the details thereof; and

(c) the time by which the project is likely
to be cleared?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAH1): (A) No, Sir.

(b) and {c). Do not arise.

Steps to Boost Tea Plantation in
Nilgiris

1309. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government have taken
steps to give a boost to tea plantation In
Nilgiris;

(b) whether the United Planters Asso-
ciation of Southern India has submitted a
long term plan proposal to increase areas
under tea plantation in Nilgiris;

(¢) if so, the details thereof: and

(d) the details including cost of the
projects formulated under the programme?
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THE _MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) to {(d). The United Planters Associa-
nonof Southern India has recently submitted

\

a plan envisaging increase in the overall
production of tea in the district by gbout 79%
during the next eleven years. Thé details of
the plan including the estimated cost are as
follows:

S. No. Physical target Total financial
requirements by 2000 AD
(Rs./crores)
1 2 3
1. Replanting 2150 ha 24 .41
2. Rejuvanation 9625 ha 20.56
pruning, etc.
3. Infilling 5200 ha 17.36
4. New planting 4400 ha 34.13
5. Factory moderni- 3700
sation expansion
for handling
37 M. kgs.
6. New Factories 15 Nos. 25.00
7. Other capttal cost - 417
Total 162.63

Liberalisation of Term Lending Limits
of Commercial Banks

1310. SHRI MURLIDHAR MANE: Will
the Minister of FINANCE be pleased to state:

(a) whether Government are consider-
ing liberalisation of term lending limits of the
commercial banks; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO):(a)and (b). Reserve

bank of India has reported that with effect
from October 10, 1988, its prior authorisa-
tion earlier required for grant of term loans
exceeding Rs. two crores by banks has been
dispensed with provided they are in confor-
mity with the guidelines issued by it. Where
term loan is sanctioned by banks in partici-
pation with financial institutions, the share of
the banking system has not to exceed 25 per
cent. Banks are however, required to report
to Reserve Bank of India for post-sanction
scrutiny, all sanctions of term loans where
the share of banking system exceeds Rs.
two crores. It is also reported by Reserve
Bank of India that there is no proposal to
further modify these terms for the present.
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Doubling of Madras-Mangalore Route

1311, SHRI MULLAPPALLY
RAMACHANDRAN: Will the Minister of
RAILWAYS be pleased to state:

(a) whether Government propose to
double the Madras-Mangalore railway line in
the near future;

(b) the quantum of funds spent on
maintenance of this line during 1988;

(c) whether any representations have
been received for developing/doubling this
line; and

(d) if so, the action taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA)- (a) Section from
Madras to Shoranur 1s already doubled.
There is no proposal at present, 1Q double
the Shoranur- Mangalore section.

(b) Rs. 10.44 crores.

(c)and (d) Yes, Sir. The State Govern-
ment of Kerala, who had requested for the
doubling of Mangalore-Shoranur section,
were advised that the tralfic density on this
section did nol merit doubling at present.
However, some line capacity works to In-
crease the traffic carrying capacity of the
section have been sanctioned and are In
progress.

Invisible Trade
1312. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to

state

(a) whether the world wide trade on
invisibles is expanding very fast;

(b} if so, whether the proportion of work-
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ing population in tradeable services in India
is growing in relation to the working popula-
tion in manufacturing;

(c) i so, whether India’s share of world
trade on invisibles is considered satisfac-
tory; and

(d) it not, whether it is proposed to set up
an “Invisible Export Promotion Council” on
the pattern of a similar council inthe UK. as
well as details of incentives proposed to be
given?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes Sir.

(b) In the organised sector the propor-
tion of workers in the services sector to total
workers Is increasing.

(c) No Sur.

(d) No such proposal is presently under
the consideration of the Government.

[ Translation)

Newsilem Captioned “Virodh Ke Karan
Ayekar Afsar Chhape Chhod Kar
Bhage”

1313. SHRI S.D. SINGH: Will the Minis-
ter of FINANCE be pleased to state:

(a) whether his attention has been
drawn 1o the newsitem appearing on page 3
of Daink “Jansatta” dated 16 December,
1988 under the caption “Virodh Ke Karan
Ayekar Afsar Chhape Chhod Kar Bhage”
and f so, the reaction of Government
thereto;

(b) whether it is also a fact that the
wholesale traders of Delhi observed a one
day Bandh in resentment against the att-
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wde of the Income Tax Officers:

(c) whether Government have received
any memorandum from the traders in this
regard;

(d) if so, the details thereot; and

(e) the steps taken by Government In
this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) Yes, Sir. The news item refers
1o an incident ot alleged violent resistance
from public against survey operations being
conducted by the Income-tax Department

Conducting of survey s In accordance
with the provisions of law and in conformity
with the declared objectives of the Govern-
ment to combat tax evasion.

It is not correct to say that the officials
conducting survey had to run away on ac-
count of opposition from the public. How-
ever, for ensuring the safety of the officials,
police help had to be sought to escort them
back.

(b) There have been reports in the
Press to the effect that the Delhi Iron and
Hardware Merchants Associations gave a
callfor Delhi Trade Bandh in protest against
survey.,

(c) and (d). A delegation of representa-
tives of various trade organisations of Delhi
complained against alleged harassment
caused by the survey teams of the Income-
tax Department. The delegation also met the
Chief Commissioner of Income-tax {Admini-
stration), Delhi, who assured them that due
action would be taken in the event of any
Irregularity brought to his notice. It is re-
Ported that the delegation felt satisfied after
their meeting with the Chief Commissioner
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and no specific instance was brought to his
notioe in writing.

(e) In view of reply to parts (c) and (d)
above, does not arise.

[English)

Circular Raliway at Calcutia and other
Places

1314. SHRI MOHANBHAI PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) the progress made so far in the
completion of Calcutta Circular Railway

project,

(b) whether Government have aban-

.doned the remaining project;

(c) if so, the details Inthis regard and the
reasons therefor,;

(d) whether government have plan for
similar projects at other cities; and

(e) if so, the details thereol?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) 82 per cent, till
January 1989.

(b) No part of the sanctioned projecthas
beeri abandoned.

(c) Does not arise.
(d) No, Sir.
(e) Does not arise.

Changes in Scheme for 100 Per Cent
EOUs

1315. SHRI JAGANNATH PATTNAIK:
Will the Minister of COMMERCE be pleased
to state:
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(a) whether Government are contem-
plating major changes in the scheme for 100
per cent Export Oriented Units (EOUs) to
make their functioning effective and result
oriented; and

(b) f so, the details regarding the
changes and aim as waell as the procedure
being adopted so far as the question of
disbursing of each compensatory support is
concerned?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) (a) No Sir.

(b) Does not arise

Formation of River Board for Connect-
ing Major Rivers

1316. SHRI AMARSINH RATHAWA:
Will the Minister of WATER RESOURCES
be pleased to state:

(a) whether Government are aware of
the plan for formation of a River Boaid for
connecting the major rivers in the country In
order to solve the problems of flood and
drought to a great extent, and

(b) if so, what steps have been taken in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI)" (a) and (b)

The National Water Development Agency
has been entrusted with the task of formulat-
ing the study of the Peninsular rivers devel-
opment which involves construction of stor-
ages and inter-linking of nivers with a view to
divert surpius water to deticit regions. The
programme for the Seventh Plan is to com-
plete necessary studies of the river basins,
reservolrs and links required for establishing
the feasibility of five of the seventh water
transfer links.

Loans Advanced to Agricultural and
Industrial Sectors by Public Sector
Banks

1317. SHRI GURUDAS KAMAT: Wil
the Minister of FINANCE be pleasedto state:

(a) the amount given as loans to the
industnal and agricultural seclors, sepa-
rately by the nationahsed banks during the
last three years; and

(b) the amount recovered towards re-
payments of loans from these two sectors,
separately during these years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The outstanding
advances for Agricullure and Industnal
Sectorforthe lastthree available yearsason
31st December 1985, 1986 and 1987 are as
given below:

(Amount in Rs. crores)

1985 1986 1887
Agriculture 8660 10166 11693
Industry
() Large & Medium 14575 17161 19597
(i) Small Scale Industry 7450 8723 10241
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(b) The present data reporting system
does not generate the information regarding
repayments of loans relating to Industrial
Sector. However, the recovery position of
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direct Agricultural Advances of all public

sector banks as at the end of June 1986 and
June 1987 (latest available) was as under:

(Amount in crores)

Year Demand Recovery Percentage of recovery
to demand

1986 3911 2211 56.6%

1087 4468 2551 571%

Survey Regarding Availability of Water
Resources of Maharashtra

1318. SHRI PRAKASH V. PATIL: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government have made
any State-wise survey to find out the water
resources available but not tapped so far
both the agriculture and drinking purposes;

(b) if so, the details of the survey made
especially in Maharashtra; and

(c) the steps initiated to exploit these
sources?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) While the
surface water availabilty has been as-
sessed river basin-wise, the availability of
ground water has been assessed State-
wise. The country has 690 cubic kilometers
of surface water potential and 418 cubic
kilometers of ground water potential.

(b) Maharashtra has 34.58 cubic kilo-
meters of ground water.

(c) State Governments plan and Imple-
ment Water Resources Projects to exploit

the available water resources.

On Going Irrigation Projects of Karna-
taka

1319. SHRI H.B. PATIL: Wilkthe Minis-
ter of WATER RESOURCES be pleased to
state:

(a) the number of major and medium
irrigation projects in progress in Karnataka
State; and

(b) the ime by which these are likely to
be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATIKRISHNA SAHI): (a) and (b). 12
major and 12 medium irrigation projects are
under execution. Out of these, 3 majorand §
medium projects are likely to be completed
during Vit Plan. Remaining projects will spill-
over to the Eighth Five Year Plan and their
completion will depend upon the funding and
priority of the State Government.

Steps to Popularise L.1.C. Policies with
NRIs

1320. SHRI VWAY N. PATIL: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have taken
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steps 10 popularise L.1.C. poficies with Non-
Resident Indians;

(b) it so, the response of NRlIs thereto;

(c) the businass received from NRIs
during 1986-87 and 1987-88; and

(d) the incentives given to the NRls to
popularise L.I.C. policies?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sir.

(b) Besides the procurement of normal
business from NRIs when they visit India
periodically, the Life Insurance Corporation
of India has now started allowing the Devel-
opment Officers and Agents to procure
business from NRIs on mail order basis. The
response 1o it has been moderate.

(c)ltis notthe practice in LIC to maintain
separate records of the business received
from NRis.

(d) No specific incentives can be pro-
vided 1o NRIs. However, the NRIs are eli-
gible for ail the tax concessions available in
respect of different savings media under
Income-tax Act, Wealth Tax Act, etc.

Tillari Irrigation Project
1321. SHRt SHANTARAM NAIK: Will

the Minister of WATER RESOURCES be
pleased to state:

(a) the progress made with respect to
Tillari Irrigation Project in Maharashtra;

(b) whether the issues between the
States of Goa and Maharashtra with respect
to the project have been resolved;

(c) # so, the details thereof; and
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(d) the time by which the project is ikely
to be completed?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMAT! KRISHNA SAHI): (a) Filling of
cut-off trench on right flank of main dam
completed. Civil works of pick-up weir al-
most complete. Preliminary works on right
bank and left banks canals completed.

(b) and (c). Tentatively, the States of
Maharashtra and Goa have agreed to share
the cost of commonitemsinthe ratioof 76:24

(d) 1996-97, subject to availability of
funds.

Zonal Offices of Tea Board

1322. SHRI T. BASHEER: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there is any proposal under
Government's consideration for setting up of
a Zonal Office of the Tea Board at Cochin;
and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No, Sir.

(b) Does not arise.

Train Services Between Ahmedabad
and Bombay

1323. SHRIMAT! PATEL RAMABEN
RAMJIBHAI MAVANI: Will the Minister of
RAILWAYS be pleased 1o state:

(a) whether it is afact that Railway traffic
between Ahmedabad and Bombay has in-
creased manifold while increase in number
of trains between Ahmedabad and Bombay
is negligible particularly during night time;
and
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(b) if so, whether Government propose
to introduce additional train services on this
route to meet the difficulty of the passen-
gers?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) There has
been some increase in the rail traffic be-
tween Ahmedabad and Bombay.

(b) No, Sir.

Reservation for SCs and STs in Banks
and Financial Institutions

1324. SHRI BANWARI LAL BAIRWA:
Will the Minister of FINANCE be pleased to
state:

(a) the total number of employees in
Class IV, Class Il and in JMG Scale-l to VI
(scale-wise) in banks and financial institu-
tions (including regional rural banks) under
the Banking Division of his Ministry, institu-
tion-wise;

(b) the number of Scheduled Caste and

Scheduled Tribe employees in these institu-
tions (institution-wise in various classes and
scale-wise for officers);

(c) the number of reserved vacancies
dereserved in these institutions in last three
years (year-wise as per above classification)
in (i) direct recruitment and (i) in promotions,
and the position of existing backlog in vari-
ous classes/officers scales as on 31 Decem-
ber, 1988; and

(d) the steps taken by Government to
avoid the dereservation of reserved vacan-
cies and for proper implementation of reser-
vation orders by banks and other financial
institutions?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The available
information of the total staff strength of
Public Sector Banks/Financial Institutions/
Regional Rural Banks as on 31.12.1987 is
as under:-

(i) Public Sector Banks/
Financial Institutions:

(i) Regional Rural Banks

The staff strength of officers, Clerks and
Sub-Staff is given in the Statement | laid

on the Table of the House. [Placed in Library
See No. LT-7457/89]

Officers - : 15,570
Field Supervisers 9,129
Clerks : 22,984
Sub-Staff : 3,410

(b) and (c). Break-up ot the representa-
tions of SC and ST in the Officers’ Cadre
(Scale-Wise), is not readily available. Avail-
able information as on 1.1.1988 institution-
wise is given in Statement-ll laid on the

Table of the House [Placed in Library See
No. LT-7457/89]

(d)Government has takeninter-alia, the
following steps to clear the backlog and to



A Scheduled Caste/Sched-
uled Tribe Member is being
assoclated with the Interview
Boards to safeguard the inter-
ests of Scheduled Caste/
Scheduled Tribe candidates.

Interviews of Scheduled
Caste/Scheduled Tribe candi-
dates are being conducted in
separate sittings/dates to
avoid their being compared
with general candidates dur-
ing interview process.

Scheduled Caste/Scheduled
Tribe candidates are not re-
quired to pay examination

11.
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avoid dereservation of the vacancies re- 7. Scheduled Caste/Scheduled
served for SCs and STs: Tribe candidates called for
interview are being reim-
bursed travelling expenses.
Educational Qualification
have been relaxed in favour of 8. To ensure proper implemen-
Scheduled Caste/Scheduled tations of the reservations for
Tribe to facilitate their intake in Scheduled Caste/Scheduled
the services of the Public Tribe, the banks/Financial
Sector Banks in an increasing Institutions place before their
degree. boards, once ayear, a Review
Report, for which comprehen-
Lower cut off point being pre- sive proforma has been pre-
scribed for Scheduled Caste/ scribed, which is also sub-
Scheduled Tribe candidates jected to close scrutiny by the
for their selection vis-a-vis Government,
general candidates.
9. Yearly Meetings/Seminars of
Pre-recruitment training pro- Liaison Officers for the Sched-
grammes are being con- uled Caste and Scheduled
ducted by banks to prepare Tribe in the Public Sector
the Scheduled Caste/Sched- Banks are being convened.
uled Tribe candidates for the
recruitment tests. 10. Banks/Banking Service Re-

cruitment Boards have also
been advised to provide suffi-
cient number of Centres for
conducting examinations/in-
terviews in the Tribal Ares.

Public Sector Banks/Financial
Institutions/Banking Service
Recruitment Boards have
been advised to consider the
setting up of the recruitment/
examination centres in the
Lakshadweep Islands to facili-
tate larger number of Sched-
uled Tribe candidates for in-
creasing their intake in the
services of Banks.

fees, to tacilitate larger num-
ber of Scheduled Caste/
Scheduled Tribe candidates 1325. SHRI SURESH KURUP: Will the
applying for various posts in  Minister of COMMERCE be pleased to
the banking industry. state:

Import of Natural Rubber in 1989
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(a) whether Government propose to
import natural rubber during 1989: and

(b) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) and (b). Yes,
Sir. As per the existing policy of the Govern-
ment, the gap between demand and supply
of natural rubber is met by resorting to im-
ports. Forthe present, STC has provisionally
been authorised to import 35000 M. Tonnes
of natural rubber. The actual imports will,
however, depend on the production of rub-
ber and its consumption duning the coming
months.

Non-Acceplance of Small Denomina-
tion Notes by Banks

1326. SHRI KAMLA PRASAD SINGH:
Will the Minister of FINANCE be pleased to
state:

(a) whether nationalised banks particu-
larly State Bank of India refuse to accept
small denomination notes like Rs. 5/-, Rs. 10
and Rs. 20 from public wanting draft;

(b) if so, the reasons thereof; and

(c) the stepstakento ensure that banks
do not harass the public?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) No, Str.

(b) and (c). Specific complaints re-
ceived from public in this regard are looked
into for appropriate remedial action.
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Wholesale Price Index of Essential
Commodities

1327. SHRI SYED SHAHABUDDIN:
Will the Minister of FINANCE be pleased to
state:

(a) the pattern of variation in the whole-
sale prices of essential commodities of mass
consumption during 1988, commodity-wise;

(b) the reasons thereof;

(c) the concrete steps taken to control
price-rise; and

(d) the weightage given to these com-
modities, commodity-wise, in compiling
Wholesale Price Index and Consumer Price
Index?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (d). The pat-
tern of variation in the Wholesale Prices of
selected essential commodities during 1988
along with their weights are given in the
Statement below.

it may be observed that there has been
significant deceleration in the rate of price
rise during 1988 compared to the previous
year — 4.9 per cent against 9.2 per cent.
This was made possible thanks largely to a
comprehensive package of demand and
supply management measures and the fa-
vourable turn of the monscon. The package
of measures include adequate supply of
essential commodities through the public
distribution system, supplementing the
domestic supplies by imports of these items
as necessary; exercising strict monetary
and fiscal discipline; action against hoarders
and black-marketeers, and close monitoring
of prices of essential commodities.
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STATEMENT
Variation in WP of selected Essential Commodities during 1988

(end December to end December)

Weight Percentage change
Commodity WP/ cPI 1987 1988
1 2 3 4 5
1. Foodgrains 12.92 — 165 15.54
(a) Cereals 10.74 — 10.6 10.3
(i) Rice 513 — 9.9 79
(i) Wheat 3.42 — 8.7 17.2
(b) Pulses 2.18 — 37.0 29.9
() Gram 1.04 — 32.1 66.4
(iy Arhar 0.56 — 571 -23.0
(n) Masoor 0.16 — 14.0 29.7
2. Edible Qils 3.72 — 198 -18.7
(i) Groundnut oil 1.42 — 27.3 -21.0
(i} Mustard Oil 0.67 — 41.1 -33.1
3. Fruits & Vegetables 6.13 — 2.7 9.4
4. Mik & Milk Products 6.15 — 155 13.0
@ Mik 4.52 — 13.9 16.3
5. Eggs, Fish & Meat 1.90 — 2.4 2.3

6. Condiments & Spices 1.09 — 41.8 58.4
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1 2 3 4 5
7. Sugar, Khandsari&éur 7.24 -— 4.3 -1.8
(i) Sugar 2.19 — 10 4.9
(i) Gur 458 p 5.8 -4.3
All Commodities 100.00 100.00

9.2 4.9

: The weights of individual commodities in CPI for Industrial Workers (1982:100) are
worked out centre-wise for each of the 70 centres. These are nct worked out for the

General (All india) Index.
Round the Country special tickets

1328. SHRIKAMAL PRASAD RAWAT:
Wilithe Minister of RAILWAYS be pleasedto
state:

(a) the details of the facilities to be
provided on round the country trips offered
on Pandit Nehru’s Birth Centenary to the
touring public by the Railways in the matter
of providing cheap accommodation and food
besides railway reservations; and

(b) the costof the round the country tour
ticket in all the classes?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRBAO SCINDIA): (a) Concessions/
facilities available to passengers holding
Nehru Yatri Tickets are detailed in the state-
ment | given below. All other facilities includ-
ing catering and retiring room accommoda-
tion are gvailable to them at par with other
railway passengers.

(b) The cost of the tickets for all the
ftineraries is also given in the statement Il
laid on the Table of the House. [Placed in
Library. See No. LT—7458/89]

()

(ii)
(i)

(iv)

STATEMENT -
Concessions/facilities

Fare indicated on these tickets is
inclusive of a concessional lump
sum amount of Rs. 50/- towards
sleeper surcharges, reservation
fees and super-fast charges irre-
spective of the number of break
journeys. No separate charges
are payable on these counts.

Journey can be broken on these
tickets without any distance re-
striction.

The tickets are valid for 30 days
from the date of commencement
of first journey.

This ticket is also valid for
Rajdhani and Shatabdi Express
trains on payment of the differ-
ence of fare.

61 itineraries touching the
places of historical, cultural and
religious impoertance have been
drawn.
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(vi) 25 originating stations of the itin-
eraries have been authorised to
issue these tickets.

FERA Violations

1329. SHRI MOHD. MAHFOOZ ALI
KHAN:
SHRI HET RAM:

Will the Minister of FINANCE be
pleased to state:

(a) whether the attention of Govern-
ment has been drawn to a report captioned
“Enforcement officials bury another case”
appearing in the Indian Express of 25 De-
cember, 1988; and

(b) if so, the factual position slating the
acticn taken by Government in this regard?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). After
completion of investigations, the Directorate
of Enforcement (FERA) has initiated adjudi-
cation proceedings against Shri D.D. Gupta
by issue of a Show Cause Notice for alleged
violation of the provision of Section 8 (1) of
FERA, 1973 for maintaining and operating a
bank account abroad.

Revision of Electoral Rolls in Assam

1330. SHRICHITTAMAHATA: Willthe
Minister of LAW AND JUSTICE be pleased
to state:

(a) whether the long pending disputes
over the revision of electoral rolls in Assam
have since been rescived; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE {SHRI
H.R. BHARDWAJ): (a) and (b). Yes, Sir.
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After completing the preliminary action by
way of house-numbering for facilitating in-
tensive revision, the Election Commission
has chalked out a programme for an inten-
sive revision of electoral rolls in Assam with
1.4.1989 as the qualifying date. House to
house enumeration is expected to begin
shortly and final publication of the revised
rolls is expected by June, 1989.

[ Translation)

Equipment to check Drug Traflicking

1331. SHRIPARASRAM BHARDWAJ:
Will the Minister of FINANCE be pleased to
state:

(a) whether any equipment has been
developed to check drug trafficking which
would increase the efficiency of the Depan-
ment and also help in the seizure of drugs;
and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE ($HR!I AK.
PANJA): (a) and (b). A drug idenfification kit
for use by the enforcement agencies, for on-
the-spot identification of drugs, has been
indigenously developed by National Chemi-
cal Laboratory, Pune. The technical know-
how has been transferred to M/s. Hindustan
Antibiotics Limited, Pune, who have under-
taken commercial production of the said kits
for use by various drug law enforcement
agencies in the country.

[English]
Lowering of Voting Age

1332. SHRIRAM PYARE PANIKA:
SHRIJAGANNATH PATNAIK:
Will the Minister of LAW AND JUSTICE

be pleased to state:
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(a) whether the Constitution (Sixty-
second Amendment) Bill, 1988 regarding
lowering of voting age from 21 to 18 years
has since been assentedto by the President;

(b} if not, the reasons therefor; and

(c) whether the new electoral rolls are
being prepared in the light of this Bili?

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE (SHRI
H.R. BHARDWAJU): (a) Not yet, Sir.

(b} The Constitution (Sixty-second
Amendment) Bill, 1988 requires to be ratitied
by the Legislatures of not less than one half
ofthe States in terms of proviso (d) to clause
(2) of article 368 of the Constitution. This
process has not been completed yet.

(c) Yes, Sir. The Election Commission
has ordered a special revision of the elec-
toral rolls in all States and Union Territories
for this purpose.

Seizure of Currency by Narcotics
Control Bureau

1333. SHRI PRATAPRAO B.
BHOSALE: Willthe Minister of FINANCE be
pleased to state:

(a) whether the Narcotics Control Bu-
reau has seized large amount of Indian
Currency at Indo-Pak Border during Janu-
ary, 1989; -

(b) if so, the details thereof;

(c) the action taken in this regard;

(d) whether Government propose to
take some steps to check such incidents in
future; and

(e) if so, the details thereot?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI AK.
PANJA): (a) to (c). No, Sir. However, in a
follow-up of a seizure of 103 kgs. of heroin
and 250 gold biscuits made on 17.1.1989 in
Sriganganagar district of Rajasthan, the of-
ficers of Delhi zonal unit of Narcotics Control
Bureau had searched the business prem-
ises at BF-8, Mohan Palace, Saraswati
Vihar, New Delhi, belonging to one Ashwini
Kumar Agarwal and seized Indian currency
amounting to Rs. 1,23,97,000/-

The case has also been referred to the
Income Tax Department for appropriate fol-
low-up action under the Income-tax Act,
1961.

(d) and (e). The question presumably
refers to the steps taken by the Government
to check drug trafficking and related activi-
ties.

A number of aggressive counter-meas-
ures have been launched by the Govern-
ment which, inter alia, includes provision of
deterrent punishments against drug traffick-
ers, strengthening of preventive and intelli-
gence machinery (especially in and around
borders and vulnerable areas), adoptionofa
liberalised reward scheme for both officers
and informers, strengthening of bilateral co-
operation between neighbouring countries
(including regional co-operation under the
aegis of SAARC). The Prevention of lllicit
Tralfic in Narcotic Drugs and Psychotropic
Substances Act, 1988 provides for preven-
tive detention upto a maximum period of 2
years for drug-related crimes. 244 persons
have so far been detained under the said
Act.

The Narcotic Drugs and Psychotropic
Substances Act, 1985 has also been
amended to strengthen it further. The
amendments, inter alia include provisions
for forteiture of illegally acquired properly
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derived from or used in illicit drug trafficking;
cnminalising the activity of financing drug
irafficking and for death penalty on second
conviction for specified offences.

Workshop organised by Conlederation
of Engineering industry

1334. SHRIKRISHNA SINGH: Wilithe
Minister of COMMERCE be pleased to
state:

(a) whether a workshop was organisec
by the Confederation of Engmeering indus-
try recently,

(b) il so, the details of suggestions
made thereat;

(c) whether any aid from Government
was sought by the Industry for boosting
export; and

(d) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes. Sir.

(b) 1o (d). The Coniederation of Engi-
neering Industry had organised a workshop
on “Engineering Industry — International
Marketing Strategy” on 2.2.1989 for working
out a strategy to increase the exports of
Indian engineering goods to USSR, EEC
and USA. The workshop discussed the pre-
vailing environment vis-a-vis Indian exports
to these countries and considerep various
possibilities to create a suitable climate to
increase the exports. The Government offi-
cials present explained the various meas-
ures being taken by the Government for
augmenting the Indian exports to these
countries.
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Conslitution of Benches of BIFR

1335. SHRI SHARAD DIGHE: Willthe
Minister of FINANCE be pleased to state:

(a) the number of benches of the Board
for Industrial and Financial Reconstruction
(BIFR) conslituted by Government so far;

(b) the number of sittings held by them;

(c) the number of companieste,whom
wvinding up notice have been issued; anc

(d) the number of cases in which reha-
bilitation package under Section 17 (2) ana
(3) of the BIFR Act have peen appioved?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Under Section 12
(2) of the Sick Industrial Companies (Special
Provisions) Act, 1985 Chairman, Board for
industrial and Financial Reconstruction has
constituted three benches so far.

(b) to (d). BIFR has reported the follow-
ing data regarding number of sittings heid.
winding up nolices issued and approval
accorded under Section 17 (2) and 17 (3) of
the Sick Industrial Companies (Special Pro-
visions) Act, 1985 as on 31.1.1989:

(i) Number of sittings held 864

(i) Number of comp
anies recommended
to the concerned
High Court for
winding up 16

(iii) Number of cases in which
Show Cause notices
have been issued
for winding up 30
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(iv) Approval accorded under

Section 17 (2) 53
(v) Scheme sanctioned 22
[ Transiation]

Indian Invesiment in Guyana

1336. DR. CHANDRA SHEKHAR TRI-
PATHI: Will the Minister of COMMERCE be
" pleased 1o state:

(a) whether Indian entrepreneurs have
received any invitation for capital investment
in Guyana;

(b) if so, whether Government propose
to grant permission to them:

(c) if so, the names of industries for
which permission has been granted and the
amount permitied to be invested; 2nd

(d) i not, the reasons therefor?

THE MINISTER OF COMMERCE
(SHRIDINESH SINGH): (a) Yes, Sir. During
a visit to India in January, 1989, Minister for
Trade and Tourism, Guyana, invited Indian
participation in both equity and management
in various industrial activities in Guyana.

(b) Govt. have not received any pro-
posal for granting permission for investment
in Guyana so far. They will be considered as
and when received, as per existing rules and
regulations.

{c) and (d). Do not arise.

[English]

Complaints in Grant of Import Licence
for Penicillin-V

1337. SHRI RAMASHRAY PRASAD
SINGH: Will the Minister of COMMERCE be
pleased to state:
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(a) whether he has received complaints
ingrant of import licence for Penicillin-V; and

(b) if so, the action taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir.

(b) Atechnicalinspection of allthe units
which have applied for import of Penicillin V
is being undertaken to ascertain the essen-
tiality, if any, for import of Penicillin V.

[ Translation]

Export of Aluminium Products to
United States

1338. SHRI KALI PRASAD PANDEY:
Will the Minister of COMMERCE be pleased
to state:

(a) whether in a report of Los Angeles
Office of the Engineering Export Promotion
Council, it has been mentioned that there is
ample scope for export and sale of Indian
aluminium products in United States market;

(b) if so, whether Government have
taken any steps in this regard; and

(c) if so, the details thereof and if not,
the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Yes, Sir.

(b) and {c). The Engineering Export
Promotion Council has circulated the report
among prominent manufacturers/exporters
of aluminium products in India for their study
and immediate action. EEPC’s foreign of-
fices in Chicago and Las Angeles are also
following up vigorously with potential US
buyers for generating enquiries for business
negotiations with Indian manufacturers.
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EEPC also proposes to send acompaos-
ite Study-cum-Sales Team Comprising of
exporters of aluminium products having
potential in the US market for sales promo-
non.

EEPC also proposes to invite potential
buyers from the US interested in aluminium
products to visit India and see for them-
selves the capability of Indian aluminium
manufacturers and to negotiate business
with them.

[English)

Loan provided for Coastal Protection
Works in Kerala

1339. SHRI VAKKOM PU-
RUSHOTHAMAN: Will the Minister of
WATER RESOURCES be pleased to state:

(a) the amount of loan provided to the
State Government of Kerala for Coastal
Protection Works during the last three years;

(b) whether the State Government has
submitted a new project report for coastal
protection and reconstruction of the old sea-
walls to Union Government;

(c) if so, whether Government have
considered the project report; and

(d) if so, the action taken thereon and
the amount of assistance to be given for this

puipose?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) The loan
assistance provided to the State Govern-
ment of Kerala for coastal protection works
during the last three years is as under:
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Year Assistance
(Rs. Crores)
1985-86 2.31
1986-87 2.50
1987-88 2.50
(b) No, Sir.

(c) and (d). Do not arise.

Erosion of Bank of River Bhagirathi at
Uluberia

1340. SHRIBASUDEB ACHARIA: Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government are aware of
the serious situation at Uluberia due to ero-
sion of the bank of river Bhagirathi; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and (b).
The Government.of West Bengal has taken
urgent palliative measures at an estimated
cost of Rs. 10 lakhs to restore the damage
caused due to subsidence to the embank-
ment.

NABARD Refinance to Orissa

1341. SHRI SOMNATH RATH: Will the
Minister of FINANCE be pleased to state:

(a) whether the National Bank for Agri-
cultural and Rural Development (NABARD)
has stopped refinance in some States and if
so, the details thereof and the reasons there-
for;

(b) the amount proposed to be ad-
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vanced by NABARD in Orissa during 1988-
89 and the amount invested so far;

(c) the central cooperative banks in
Orissa which are disqualified for refinance
because of overdues; and

(d) the amount of overdues in Orissa
and the steps taken to collect the same?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) it was noticed by
Reserve Bank of India (RBI} and National
Bank for Agriculture and Rural Development
(NABARD) that some cooperative banks
were not fully complying with instructions
relating to interest rates, conversion of loans
etc. and directives in this regard were vio-
lated in 12 States and one Union Territory
namely, (1) Andhra Pradesh, (2) Bihar, (3)
Gujarat, (4) Haryana, (5) Karnataka, (6)
Kerala, (7) Madhya Pradesh, (8) Maharash-
tra, (9) Orissa, (10) Punjab, (11) Tamil Nadu,
(12) West Bengal and (13) Union Territory of
Pondicherry. In view of this NABARD vide its
circular dated 29th November, 1988 ad-
dressed to the Managing Directors of State
Cooperative Banks and State Land Devel-
opment Banks of these States withheld refi-
nance facilities till an undertakings is fur-
nished by the concerned institutions that
they would follow the instructions/guidelines
issued by the RBI/NABARD. NABARD has
reported that refinance facilites have been
resumed in all States, except in Maharashtra
since undertakings from the apex banks in
the State are still awaited.

(b) NABARD has reported that it has
disbursed in Qrissa State during 1988-89
(upto 17.2.89) a sum of Rs. 27.7 crores as
refinance under schematic lending against
the target of Rs. 67.49 crores for the year.

(c) It is reported that Angul and Boudh
CCBs are ineligible for credit limits from
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NABARD for 88-89 on account of high over-
dues.

(d) NABARD has further reported that
the total overdues as on 30.6.1987 at the
level of State Co-operative Banks stood at
Rs. 31.69 crores whereas at the level of
CCBs, it stood Rs. 74.62 crores. NABARD
has further reported that Orissa SCB, CCB
and the State Machinery have to take suit-
able action for recovery overdues.

Opening of Branches of Commercial
Banks in Rural Areas

1342. SHRI H.N. NANJE GOWDA:
PROF. RAMKRISHNA
MORE:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have directed
the commercial banks to keep pending
opening of branches in urban and metropoli-
tan areas till the deficient requirement in
rural and semi-urban areas is met;

(b) if so, the details of the commercial
banks which have followed the directions of
Government and opened branches in the
rural areas; and

(c) the details of locations in rural areas
where commercial banks have opened
branches and the time by which the target of
opening banks in rural areas will be at-
tained?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) to {c). Reserve
Bank of India (RBI) has reported that it has
not issued any directions to commercial
banks to keep pending the licences in re-
spect of centres in urban and metropolitan
areas till the requirements in rural and semi-
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urban areas are met. However, the banks
are advised to open branches at rural and
semi-urban centres on priority. BBl upto
31.1.1989 has allolted 5359 eligible rural
and semi-urban  centres for opening
branches under the current Branch Licens-
ing Policy for 1985-90 and banks had
opened branches at 2627 such centres. REI
has advised the banks to open branches at
the remaining rural and semi-urban centres
expeditiously preterably by 31.3.1989 with a
view to implementing the Service Area
Approach to rural lending.

Export Performance of Privale Seclor
Companies

1343. DR. DATTA SAMANT: Will the
Minister of COMMERCE be pleased to
state:

(a) whether the export performance of
major private sector companies is falling
since last few years;

(b) the expart made by Tata, Birla, J.K.
Bajaj, Shriram Mafatlal, Mehendra, Kir-
loskar and Walchand groups of companies
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in 1986-87 and 1987-88; and

(c) the efforts Government are contem-
plating to boost the export by big industrial
house?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) According 1o a
study made by Reserve Bank of India on the
export performance of 581 large companies,
the percentage of exports 1o sales of these
companies has gone down from 4.3 in 1984-
8510 3.6 in 1986-87.

(b) Annual Export Performance data by
individual large houses is not maintained by
the Ministry. A Statement indicating export
performance over the 5 year period 1983-84
to 1987-88 of some companies belonging ic
these concerned houses is given below.

(c) Export Policy 1s common 1o all cate-
gories of exporters. No special dispensation
1s given for large houses. However, dialogue
is maintained with their associations and
several individual houses to achieve better
export periormance.

STATEMENT

Export Performance of Major Groups of Companies

Name of No. of Companies No. of companies Export 1983-84 to 1987
the Group in the group as for which information -88 (5 Years agg.)
on 31.3.87 is available Rs. Crores.
1 2 3 4

1. Tata 83 15 1458.23
2. Birla 159 17 535.37
3. JK

Singhania 53 6 112.19
4. Bajaj 25 2 326.59 (2)
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1 2 4
5. Shriram 24 1 3.81
6. Matatlal 48 10 402.78
7. Mahendra 9 3 161.11
8. Kirloskar 21 N.A. N.A.
9. Walchand 18 2 88.25
Notes: The above information is based on the available data supplied by the

private sector companies.

(1) Department of Company Aifairs, Ministry of Industry
(2) This includes inward remittance of Foreign Exchange against sale of
scooters.

Purchase of Rubber by STC

1344. SHRI S.G. GHOLAP: WIll the
Minister of COMMERCE be pleased to
state:

(a) the quantity of rubber purchased
from foreign countries through S.T.C. during
the last three years:

(b) the selling price thereot in India;

(c) whether Government have given
subsidy on it; and

(d) if so, the details thereof?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (d). The
buffer stocking scheme for natural rubber
operated by the Government aims to provide
remunerative returns to the growers as well
as supply of rubber to the user industry at
reasonable prices. At times Government
have 10 bear the losses suffered by STC it
any on this operation. This quantity of rubber
imported during the last three years and its
selling price has been as under:-

Quantity in Tonnes
Price in Rs./Tonnes

Quantity

Year Selling Price Range
1 2 3
1985-86 33538 Rs‘_. 16500 (P)
1986-87 40228 Rsl. 16500 (P)
~ 1987-88 41984 (P) Rs. 17000 (P)

(P) Prowvisional
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Group Insurance Scheme for Fisher-
men

1345. SHRI A. CHARLES: Will the
Minister of FINANCE be pleased to state:

(a)the major segments of people bothin
the organised and unorganised sectors
covered by the group insurance scheme of
the Life Insurance Corporation;

(b) whether there is any group insur-
ance scheme for the benefit of the traditional
fishermen;

(c) if so, the details thereof; and

(d) if not, whether there is any proposal
fo start such a scheme for the welfare of the
fishermen, who constitute one of the most
weaker sections of the community?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The major seg-
ments of people both in organised and unor-
ganised sectors covered by Group Insur-
ance Schemes of Life Insurance Corpora-
tion of India are Employer-Employee groups
and Non-Employer-Employee group. Non-
Employer-Employee group consist of volun-
tary Associations formed by persons en-
gaged in same professional occupations or
vacations. These Associations may be
Trade Unions or may have been formed by
economically weaker sections of the society
namely, Taxi Drivers, Agricultural Labour-
ers, Building Workers, Fishermen and other
such workers engaged in similar vocations.

(b) Yes, Sir. The Life Insurance Corpo-
ration of India has a Group Insurance
Scheme to offer for economically weaker
sections of the society like rickshaw pullers,
auto-rickshaw drivels, construction work-
ers, barbers and other semi-skilled workers
which can also cover group of fishermen,
provided they have their Association or Body
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to take the responsibility of administering the
Scheme.

(c) The LIC of India has finished several
group insurance schemes for the benefit of
fishermen covering the lives between ages
18 and 60 years for the maximum sum
assured of Rs. 5,000/- per member namely,
Bhogpura Island Fishermen Society,
Vishakhapatnam, Vizianagram Island Fish-
ermen Society, Vishakhapatnam, Kerala
Pradesh Matsya Pravarthaka Sangham,
Kozhikode, etc.

(d) Does not arise. As the group of
fishermen can also be covered under the
LIC's existing Group Insurance Scheme for
unorganised sectors, there is no necessily to
have a fresh Scheme for them.

Train Service Between Bangalore-
Shimoga

1346. SHRI V.S. KRISHNA IYER: Will
the Minister of RAILWAYS be pleased to
slate:

(a) whether Government are aware that
there is a demand for the introduction of a
day time train or a diesel car between Ban-
galore and Shimoga; and

(b)it so, the actiontaken/proposedtobe
taken thereon?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) A convenient and popular overnight
service and a day time travel facility with
changeover at Birur are adequately serving
the traffic.

Railway Lines in Kerala

1347. PROF. P.J. KURIEN: Will the
Minister of RAILWAYS be pleased o state:
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(a) whether any new survey/construc-
tion of new line is proposed to be underntaken
in Kerala during 1989-90:

(b) if so, the details thereof: and

(c)'details of the pending proposals in
this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SCINDIA): (a) to (¢). No, Sir.
However, work is satistactorily progressing
on three other sanctioned '‘New Lines’ proj-
ects: Ernakulam-Alleppey, Alleppey-Kay-
ankulam and Trichur-Guruvayur.

[Transfation]

Setting Up of Branches in india by
Foreign Companies

1348. SHRI BALWANT SINGH
RAMOOWALIA:
SHRI DINESH GOSWAMI:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government have recently
given furtherrelaxation in the rules to foreign
companies to set up their branches in India;

(b) if so, the details thereof;

(c) the number and names of the foreign
companies which had their offices in the
country in 1988; and

(d) the total amount of foreign exchange
brought to India by the persons working in
these offices?

THE MINISTER OF STATE IN DE-
PARTMENT OF ECONOMIC AFFAIRS IN
THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). It has
been decided to permit liaison offices of
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foreign companies to participate in the pro-
motion of Indian exports. The details of this
tacility were indicated in reply to Lok Sabha
Unstarred Question No. 1215 answered on
the 18th November, 1988.

(c) and (d). The announcement with
regard to the facility was made by the Re-
serve Bank of India through a Press Note
issued on 3rd December, 1988. lt is, there-
fore, too early to compile the kind of informa-
tion asked for.

[English]

Reimbursement of Cess Imposed on
Pepper

1349. PROF. K.V. THOMAS: Will the
Minister of COMMERCE be pleased to
state:

(a) whether Government contemplale
to reimburse the 3.5 per cent cess imposed
on pepper, on contracts made before impo-
sition of cess;

(b) if so, by when; and
(c) the total amount involved therein?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) Yes, Sir.

(b) and (c). The total amount involved
and the payment would depend on the ac-
ceptance of claims afler final scrutiny by the
Ministry of Finance?

Identification of Centres by LIC for
Grant of Housing Loans

1350. SHRI S.M. GURADDI:
SHRI T.V. CHAN-
DRASHEKHARAPPA:
SHRI S.B. SIDNAL.:
Wil the Minister of FINANCE be
pleased to state:
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(a) whetherthe Life Insurance Corpo-
ration propose to identify 300 centres in the
country for intensive grant of housing loans;

(b) if so, the details of centres identified
so far; and

(c) the details of loans proposed to be
provided by the Life Insurance Corporation?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) to (c). For the
purpose of intensive housing development
‘and grant of loans on a large scale a per the
salient features of “Own Your Home"
Scheme, the LIC of India have identified
more than 300 centres in the entire country.
While the Southern Zone, comprising 17
Divisions, may have 81 centres, the Eastern
Zone consisting of 13 Divisions has been
earmarked as many as 66 centres. There will
be about 55 centres in the 11 Divisions of the
Central Zone. In the Northern Zone, com-
prising 9 Divisions, 46 centres have been
identified. As many as 55 centres may come
up in the 11 Divisions of the Western Zone.

[ Transiation)

Loco Shed at Loop Lines Sahib Ganj
(Eastern Railway)

1351. SHRISETH HEMBROM: Wilithe
Minister of RAILWAYS be pleased to state:

(a) whether the Railways have de-
cided to close down Loco Shed at Loop
Lines, Sahib Ganj (Bihar) on Eastern Rail-
way; and

(b) if so, the reasons therefor?
THE MINISTER OF STATE OF THE

MINISTRY OF RAILWAYS (SHRI
MADHAVRAQ SGINDIA): (a) Yes, Sir.
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(b) As part of Railway’s policy 1o phase

out steam traction.
[English]
FTZ in Madras and Pondicherry

1352. SHRIP.R.S. VENKATESAN: Will
the Minister of COMMERCE be pleased to
state:

{a) whether Government of Tamil Nadu
and Union Territory of Pondicherry have
sent any proposal 10 establish a Frec Trade
Zone (F1Z) in Madras and Pondichery;

(b) if so, when was the proposal sent
and d=tails thereof: and

(c) the reaction of Government in this
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNS): (a) Yes, Sir.

(b) and (c). Proposals were received
fromthe Govt. of TamilNaduin 1976 anfrom
the Union Territory of Pondicherry in 1978
for establishing Export Processing zones
within the respective territories. These were
considered along with requests from other
States and a decision was taken in 1983 to
establish four new Export Processing Zones
in the country located at Noida (UP), Falta
(West Bengal), Madras and Cechin.

Cauvery Water Disputes

1353. SHRI V. KRISHNA RAO: Will the
Minister of WATER RESOURCES be
pleased to state:

(a) whether the Chief Ministers of Kar-
nataka and Tamil Nadu have indicated that
the Cauvery Waters Dispute would be
settled through discussions; and



97 Written Answers

(b) if so, the details thereof and reaction
of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and (b).
Centre has not received any formal commu-
nication from the Chiet Ministers of Karna-
taka and Tamil Nadu indicating settlement of
dispute through mutual discussions.

FERA Violation Cases

1354. SHRI H.M. PATEL: Will the Min-
ister of FINANCE be pleased to state:

{(a) the number of investigations under
Foreign Exchange Regulation Act (FERA)
completed in 1988; and

(b) the details of such cases?

THE MINISTER OF STATE IN THE DE-
PARTMENT OF ECONOMIC AFFAIRS IN
THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). During
the year 1988, the Directorate of Enforce-
ment (FERA) had completed investigations
in 8,826 cases. As the number of cases in
which investigations were completed is very
large, the time and labour involved in collect-
ing and furnishing case-wise details will not
commensurate with the result.

Sick Small Scale Industrial Units

1355. SHRI BHADRESWAR TANTI:
Will the Minister of FINANCE be pleased to
state:

(a) whether a large number of small
scale industrial units in the country are sick;
and

(b) if so, the amount of loans given to
such units by nationalised banks during
1987-88 and 1988-89 so far?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDOQO FALEIRO): (a) and (b). Reserve
Bank of India has reported that total number
of sick small scale industrial units and out-
standing bank credit as at the end of June,
1987 (latest available) stood at 1,58,226
unitsinvoiving Rs. 1,542.25 crores. The data
has revealed thatinterms of number 7.8% of
borrowing SSI units were sick with thair
outstanding bank credit forming 15.7% of
the aggregate advances to SSI units.

Action against Bank Official Respon-
sible for Bad Debts

1356. SHRIHAROOBHAIMEHTA: Will
the Ministerof FINANCE be pleasedto state:

(a) whether there is any norm prevailing
in the nationalised banks on the question of
taking action against the staff held account-
able for sanctioning a loan which later on
turns out to be wholly or partly not recover-
able;

(b) whether there is any similar norm in
respect of taking action against Chairman/
Managing Director or any officer higher than
Branch Managers; and

(c) if not, the reasons therefor?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) to (c). Reserve
Bank of India has reported that it has not
prescribed any norms for taking action
against the staff found accountable for sanc-
tioning a loan which later on turns out to be
wholly or partly irrecoverable. Action is
generally initiated by the banks against staff
members when malafide in sanctioning
loans is suspected/established either
through their disciplinary proceedings or in
consultation with Central Vigilance Commis-
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sion, wherever required. No separate norms
are followed in taking action against various
categories of officers. In respect of various
officials inthetop management, if any irregu-
larities are noticed, these are also brought to
the notice of the Government.

[ Translation]
Chhitauni-Bagha Bridge

1357. SHRI MADAN PANDEY: Will the
Minister of RAILWAYS be pleased to state:

(a) whether Government have consid-
ered the report presented by the high-pow-
ered committee in regard to Chhitauni-
Bagha rail-cum-road bridge in North Eastern
Railway;

(b) if so, the nature of proposals re-
ceived by Government in regard to the con-
struction of this bridge; and

(c) it not, the time by which the said
raport is likely to be considered by Govern-
ment? )

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir. The
report of the Committee, appointed by the
planning Commission has been submitted
and considered.
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{b) The construction of a rail-cum-road
bridge, or a road bridge, at this location has
not been found to be a viable proposition.

(c) Does not arise.
[English)

Decline in Export of Prawns and
Shrimps

1358. SHRIMATI JAYANTI PATNAIK:
Will the Minister of COMMERCE be pleased
to state:

(a) whether the export of prawns and
shrimps to Japan has declined;

(b) whether India’s shrimp export to
China, Taiwan and Indonesia has also de-
clined:

(c) if so, the reasons for decline in the
export of shrimp and prawn to those coun-
tries; and

(d) the steps taken to increase their
export to those countries?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH]): (a) Exports of in-
dian shrimps to Japan during the last few
years have been fluctuating in quantitative
terms though their value has been steadily
increasing as the foilowing table will show:

Year Quantity (Tonnes) Value (Rs. Crores)
1985-86 35402 257.96
1986-87 30961 282.53
1987-88 32514 292.45
1988-89 22431 245.65
(Apr.-Dec.)

1987-88 23946 219.37

(Apr.-Dec.)
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(b) India does not export shrimps to
China, Taiwan and Indonesia.

(c) Does not arise.

+ (d) China, Taiwan and Indonesia are
not markeis for Indian shrimps, as these
countries are leading producers and export
shrimps to world markets.

Consumer Price Index

1359. SHRI E. AYYAPU REDDY: Will
the Minister of FINANCE be pleased to state:

(a) whether the Consumer Price Index
with 1960 as the base year has registered an
increase of 10 per cent in the current finan-
cial year; and

(b) whether any assessment has been
made with regard to the effect of this in-
crease on various projects under construc-
tion with reference to depreciaticn in the
value of the Rupee?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRQ): (a) The Consumer
Price Index for Industrial Workers
(1960=100) has registered an increase of
8.6 per cent in the current financial year ill
December, 1988 for which the latest data is
available.

(b) No such assessment has been
made.

Kuttipuram-Guruvayoor Railway Line

1360. SHRI V.S. VIJAYARAGHAVAN:
Willthe Minister of RAILWAYS be pleasedto
state:

(a) the latest position with regard to the
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construction of the Kuttipuram-Guruvayoor
railway line in Kerala; and

(b) when it is likely to be completed?

THE MINISTER OF STATE OF THE
MIMISTRY OF RAILWAYS (SHRI
MADHAVRAQO SCINDIA): (a) This line has
not been approved for being taken up for
construction.

(b) Does not arise.
Cases Pending in Delhi Courls

1361. SHRIMATI PRABHAWATI
GUPTA: Will the Minister of LAW AND
JUSTICE be pleased to state:

(a) the number of cases pending In
lower courts, High Court and Supreme Court
in Delhi as on 31 December, 1988;

(b) the number of cases disposed of by
these courts during the year 1987 and 1988;
and

(c) the steps taken by Government to
clear the arrear of pending cases? ~

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND):
(a)and (b). Ason 31.12.88, atotal number of
199138 cases were pending in the Supreme
court. The number of cases disposed of by
the Supreme Count during the years 1987
and 1988 were 46132 and 44252, respec-
tively. Similar information in respect of lower
courts and High Counl in Delhi is being
collecied and will be laid on the Table of the
House.

(c) Astatement indicating th steps taken
to expedite the disposal of cases is given
below.
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STATEMENT

Steps Taken from Time to Time to reduce

1.

Pendency in Courts

Elimination of arrears in all
courts has been discussed in
the conference of Chiet Jus-
tices, Chief Ministers and Law
Ministers of States held on
31st August-Ist September,
1985 and the Resolutions of
the Conference had been
commended to the High
Counts and the Slate Govern-
ments for implementation.

The Code of Civil Procedure
was amended in 1976 to abol-
ish Letters Patent Appeals
from judgement of Single
Judge of the High Coun in
Second Appeal (vide Section
100-A CPC)

The Code of Criminal Proce-
dure, 1973 was amended in
1978 to expedite trial of crimi-
nal cases. A bill to turther
amend the Code has been
introduced in the Lok Sabha.

The recommendations con-
tained inthe 77th Reportof the
Law Commission on ‘Delay
and Arrears in Trial Gourts’
and in the 79th Report of the
Law Commission on ‘Delay
and Arrears in High Courls
and other Appellate Courts’
suggesting various proce-
dural reforms were sent 1o the
High Cours/State Govemn-
ments for implementation.

A Committee of 3 Chief Jus-
tices of High Courts was con-
stituted by the Government in
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the year 1984 to study the
problem of arrears in High
Courts and suggest reforms.
The Committee suggested
numerous procedural re-
forms. Some of the sugges-
tions required amendment of
legislation and High Coun
Rules and Orders, whereas,
some others required ispue of
administrative instructions on
the par of the High,Coans.
The suggestions of the
Committee, as accepted by
the Government, have been
sent to the State Govern-
ments/Union Territory Ad-
ministrations and High Courts
tor adoption and necessary
action.

The High Courts are taking the
following steps to expedite
disposal of cases:

a) Cases involvingcommon .
questions are being
grouped tagether.

b) Matters are fixed for hear-
Ing by giving short return-
able dates.

c) Printing of records is dis-
pensed with, in many
cases; and

d) Priority is given to cases
requiring quick disposal.

The sanctjoned strength of the
High Court Judges has bee:
increased from 351 in March,
1977t0450in February, 1989.
The Judge strength of the
Supreme Court has been
raised from 18 to 26.
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8. Another Committee of 3 Chief
Jusfices of High Courts has
been constituted by the Gov-
ernment on 17.1.1989 to
study the problem of arrears in
the courts and to suggest
remedial measures.

9. The following steps are being
taken inthe Supreme Courtfor
speedy disposal of pending

cases:

a) Matters involving com-
mon question of law are
grouped together and
listed in groups so that
they can all be disposed

of together.

b) In most of the matters
printing of the appeal
record is dispensed with
which saves a lot of time
and expense of the liti-
gants. Incriminal appeals
counsel for the appeilant
is requiredtofile cyclosty-
led record to save time
which would otherwise be
taken in getting the rec-
ord printed so that the
matter could be heard

early.

c) To save the Court’s time,
Hon'ble the Chief Justice
is taking mentioning,
which takes about one
hour on each day, after
the Court hours.

d) Supreme Court Rules
have been amended
empowering Hon'ble
Judge in Chambers and
the Registrar to dispose
of certaintypes of matters

h)
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which were previously
being listed In the Coun.
This has been done to
save the Court's time.

Specialised benches are
constituted by Hon'ble
the Chief Justice and
particular types of mat-
ters are assigned to such
specialised benches for
quick disposal.

Computer technology is
soon going to be intro-
duced in the Supreme
courtwhichis expectedto
help reduce the backlog
of cases considerable.

Recently Hon'ble the
Chief Justice has di-
rected that the counselin
each matter should file
written arguments, if the
arguments are to take
more than five hours on
each side. The oral argu-
menls on each side are
notrestricted to five hours
unless the Court feels
that more time is to be
given to the counsel in
which case a maximum of
ten hours are given for
oral arguments by coun-
sel ol each side. The
length of oral arguments
by counsel of both the
sides has thus been cur-
tailed with a view 1o se-
curing quick disposal of
matters.

A Court Administrator-
cum-Registrar General,
who is a senior Judicial
officer, has been ap-
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pointed so that in con-
junction with the present
two Registrars there can
be a rearganisation of the
working of the Registry
and improving its tech-
niques and efficiency.

Study Regarding Setting Up of Bank
Branches in Rural and Semi-Urban
Areas

1363. SHRIANANTA PRASAD SETHI:
Will the Minister of FINANCE be pleased to
state:

(a) whether-any study has been made
regarding the setting up of new licensed
branches of banks in rural and semi-urban
areas; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDQ FALEIRO): (a) and (b). Reserve
Bank of india (RBH) has reported that betore
formulating the current Branch Licensing
Policy for 1985-90 an impressionistic survey
was conducted based on the following broad
parameters:-

1. ~The existing number of bank
offices (both of RRB and
Commercial Banks)/ pending
authorisations and the
average population coverage.

2. Existing and expected eco-
nomic activities onthe basis of
existing/ proposed deveiop-
mental programmes such as
Integrated Rurajeve]op-
ment Programmeg€ (IRDP),

Drought Prone Area Pro-
gramme (DPAP, Average
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Annual Outlay under Annuai
Credit Plan (ACP)/Annual
Action Plan (AAP) etc.

3. Spatial gaps in the availability
of banking facilities.

4. Availability of minimum infra-
structure tacilities.

Viability prospects of the pro-
posed branches.

h

RBI felt that since the banks having
achieved considerable progress in
extending their offices in rural and semi-
urban areas they should now consolidate
their position and concentrate on improving
the quality of the service. The objective is to
seethatthe bank branches play the develop-
mental role assigned to them efficiently. i
was observed that bank offices were not
evenly spread out in the districts and there
was a large inter block variation in average
population per bank office within the same
district. It was, therefore, decided to achieve
a coverage of 17,000 population per bank
office in the rural and semi-urban areas of
each developmentblock and make available
at least one bank office within a distance of
10 kms. from every village.

Exporlt of Toys and Sports Goods

1364. SHRI RADHAKANTA DIGAL:
Will the Minister of COMMERCE be pleased
1o state:

(a) whether there is vast scope for
exporting Indian toys and sports goods;

{(b) if so, the steps taken to increase the
export of such items; and

(c) the incentives and support provided
to toy and sports goods industry to increase
the export?
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THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) Plastic toys, doll games
and tin toys etc. are not being exported
regularly, and therefore the export potential
of such toys appears to be limited.

Exports of sports goods during the last
3 years indicates a marginal growth in each
successive year. This indicates that there is
potential for these exports.

(b) The exports of toys and sports
goods are eligible for normal export benefits.
In the case of export of sports goods (a)
specific raw materials and machinery items
used in the manufacture of sports goods
items have been identified and their imports
have been arranged in consultaticn with
other Government Departments, (b) some o
the raw materials like willow, cane etc. which
are available in some States in India are
being made available to the sports goods
industry for export purposes.

(c) The following incentives and sup-
port are provided to increase the export of
toys and sports goods:

a) The exporters are allowed to partici-
pate in foreign fairs/exhibitions and cne man
sales teams are deputed, if found neces-
sary, to foreign countries 1o know the latest

-trend in foreign markets and plan strategy
accordingly.
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b) Export of toys and sports goods are
eligible for REP benelfits and duty draw back
etc. Sports goods are also eligible for CCS.

c) Raw materials like PU leather and
selected machinery items which are used in
the manufacture of sports goods are placed
under OGL and have been made duty free.

Deposits in Bank Branches in Punjab

1365. SHRI KAMAL CHAUDHRY: Will
the Ministerof FINANCE be pleasedto state:

(a) the total amount deposited in the
branches of nationalised banks located in
various districts of Punjab during 1985, 1986
and 1987 and the percentage of the amount
advanced to the people of Punjab as loans;
and

(b) the amount out ot the deposits
advanced 1o the agriculture and industrial
sectors?

THE MINISTER OF STATE IN THE
DEPARTMENT ECONOMIC AFFAIRS IN
THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Total deposits
and advances of the scheduled commercial
banks located in various districts of Punjat
as at the end of December 1985, December
1986 and December 1987 are set oul be-
low:-

(Rs. in crores)

Year Deposits Credit C:D Ratio
1 2 3 4
1985 4498 2051 45.6
1986 5408 2394 44.3
1987 6325 2734 43.2
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(b) The amount advancedto agriculture
and small scale industries sectors as per
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Annual Action Plans was as under:

(Rs. in crores)

Year Agriculture Small Scale Industry
1 2 3
1985 523 138
1986 621 161
1987 678 209
Opening of Letters of Credit by come to light in this regard; and

Sranches of Stale Bank of indere in
Dethi

1366. SHRI RAJ KUMAR RAI: Will the
Minister of FINANCE be pleased to state:

(a) the details of letters of credit opened
by the State Bank of indore branches in
Delhi since December 1988 1o till date;

(b) if so, the details thereof, branch-
wise, and the amount involved therein;

(c) whether some irregularities have

(d) if so, the number of officials found
guifty in this regard and the action being
taken against them?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY ‘OF FINANCE (SHRI
EDUARDO FALHRO): (a) and (b). The
State Bank of Indose has reported that its
Delhi based branches have, during the pe-
riod December, 1988 to 27th February,
1989, opened Letters of Credit as per details
given below:

(Rs. in lacs)

Name of Branch Foreign LCs Inland LCs | ‘-Tofé!y i
No. Amount  No. Amount No. Amount
1 2 3 4 5 6 7

Chandni Chowk, Delhi 8 66.98 - - 8 66.98
Connaught Circus, New Delhi 4 1197 35 28293 39 294.90
Green Park, New Delhi - - 3 20.73 3 20.73
Total : 12 78.95 38 303.66 50 382.61
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(c) The State Bank of Indore has also
reported that no irregularities have so far
come to light in regard to the above men-
tioned LCs.

(d) Does not arise.
Barter Trade with China

1367. SHRI THAMPAN THOMAS: Will
the Minister of COMMERCE be pleased to
state:

(a) whether Government have entered
into barter trade arrangement with China;

(b) if so, the details of the trade pack-
age; and

{c) the time by which this agreement i3
likely to be implemented?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) No, Sir.

(b) and (c). Do not arise.

.
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World Bank Assistance for Irrigation
Projects of Bihar

1368. DR. G.S. RAJHANS: Will the
Minister .of WATER RESOURCES be
pleased to state:

(a) whether some irrigation projects are
being implemented in Bihar with World Bank
assistance;

(b) if so, the names and the estimated
cost of these projects:

(c) when were these projects started;
and

(d) the steps taken forthe early comple-
tion of these projects?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a)to (c). The
followiny irrigation projects are presently
being implemented in Bihar with World Bank
assistance:

Sl. No. Name of the Project Estimated Cost Year of starting
(Rs. million)
1 2 3 4
1. Subernarekha Irrigation Project 4306.9 1974-75
(Inter-State Project with Orissa and
West Bengal)
1296.2 1986

2. Bihar Public Tubewelis Project

{(d) lrrigation projects are planned,
funded and implemented by the State Gov-
ernments. Seventy percent of the assis-
tance received from the Worid Bank is
-passed on to the States as additional central
assistance. The implementation of these
projects is being monitored, and State Gov-
ernments are advised from time to time on

various implementation measures to be
taken, including provision of adeguate
tunds.

Production and Export of lron Ore

1369. SHRI K. PRADHANI: Will the
Minister of COMMERCE be pleased to
state:
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(a) the iron ore exported during the last
two years, country-wise;

(b) the foreign exchange earned on this
account; and

(c) what steps have been taken to
increase the production of iron ore and its
export?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R
DASMUNSI): (a) During 1986-87 and 1987-
88, 325.26 lakh tonnes and 283.05 lakh
tonnes respectively of iron ore including iron
ore concentrates and pellets were exported
from Indiato Japan, South Korea, Romania,
Italy, German Democratic Republic,
Czechoslovakia, Yugoslavia, China, Paki-
stan, France, North Korea, Hungary and
Belgium etc.

(b) Foreign exchange earned by India
on account of iron ore exports during 1986-
87 and 1987-88 is provisionally placed at Rs.
583 crores and Rs. 497 crores respectively.

(c) The following steps have been
taken/are being taken to increase produc-
tion of iron ore and its exports-

i) 1o induce mine owners 1o produce
more iron ore of acceptable grade
for export, a Scheme of Production
Incentive has been in operation
since 1984-85.

i) Besides above, financial assis-
tance by way of Development In-
centive for purchases of Mining
Machineries lke Pay Loader,
Wagon Drill. Compressors,
Dumpers etc. are being extended
to the Mine Owners since 1975-76.

iif) In order to boost export of iron ore
from Paradip, MMTC is giving in-
centive by way of Marginal dis-
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count towards additional freight in
iron ore prices 1o induce other
buyers.

iv) Besides exporting to traditional
buyers, new markets particularly in
the Middle East and China are
being explored.

Request for Central Assistance for
Drainage System of A.P.

1370. SHRIMATI N.P. JHANSI LA-
KSHMI: Will the Minister of WATER RE-
SOURCES be pleased to state:

(a) whether the Chief Minister of
Andhra Pradesh has sought Central assis-
tance of Rs. 50 crores for implementation of
the Master Plan regarding drainage system
in the rain and flood aftected districts of
Andhra Pradesh; and

(b) if so, the steps taken by Union
Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOQURCES
(SHRIMATI KRISHNA SAHI): (a) Yes, Sir.

(b) On the basis of the assessment
made by the Central Team, the Central
Government* has sanctioned a ceiling of
expenditure of Rs. 28.76 crores towards
relief and restoration of the damage caused
due to rains and tloods.

[ Translation]

WAPCOS Study for Utilising Water from
Rivers of Bihar |

1371. SHRI YOGESHWAR PRASAD
YOGESH: Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether a study has been under-
taken by Water and Power Consultancy
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Services (India) Lid. for utilising water of
Damodar, Phaigu, Sankti and Mahanerivers
in Bihar;

(b) if so, the details thereof: and

(c) if not, the reasons therefor and the
time by which the study is likely to be under-
taken and completed?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) No, Sir.

(b) Does not arise.

(c) WAPCOS (India) Ltd. takes up stud-
ies on award of contracts of payment basis.
No such award has been made to WAPCOS
by Bihar for taking up the studies on utilisa-
tion of water of rivers Damodar, Phalgu,
Sankti and Mahane.

[English]
Functioning of Tobacco Board

1372. SHRI N. VENKATA RATNAM:
Willthe Minister of COMMERCE be pleased
to state:

(a) whether Government have received
draft rules and regulations from the Tobacco
Board for approval;

(b) if so, when and at what stage these
are pending with Government;

(c) whether the Tobacco Board has
been functioning on the basis of rules and
regulations not approved as yet; and

(d) the guidelines, if any, communi-
cated by Government to the Tobacco Bgard
in this regard?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a).to (d). The
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Tobacco Board has been functioning on the
basis of Tobacco Board Act, 1975 and the
Tobacco Cess Act, 1975. The following
Rules and Regulations have been framed:-

(iy Tobacco Board Rules, 1976.

(i) Tobacco Board (Auction) Rules,
1984.

(i) Tobacco Cess Rules, 1984.

(iv) Tobacco Board (General) Regu-
lations, 1984.

(v) Tobacco Board (Auction) Regula-
tions, 1984.

The Tobacco Board approved the To-
bacco Board (Recruitment) Regulations in
its meeting held on 7.9.1982 which were
received on 21.10.82 for approval of Gov-
ernment. However, due to introduction of
auction system for sale of VFC tobacco at
the auction platforms in the year 1984, some
new posts were sanctioned to implement the
auction system. Therefore, some of the
provisions of the Recruitment Regulations
were amended in March, 1985. The Execu-
tive Committee of the Board considered the
Regulations in its meeting held on 5.11.85
and decided to constitute a Sub-Committee
to study and recommend the regulations in
accordance with the instructions on the
subject. The Sub-Committee submitted its
reporton 19.11.87. The Board in its meeting
held on 17.4.88 considered the recommen-
dations on the Sub-Commitlee and ap-
proved the revised Tobacco Board (Recruit-
ment) Regulation which were received on
1.7.88 for approval of Government. These
are under examination in consultation with
the Ministry of Law/Department of Person-
nel.& Training.

All the appointments/promotions efc. in
the Tobacco Board are being made as per
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these dralt Recruitment Regulations. The
policy matters of the Tobacco Board are
decided by the Board/its Committees having
regard to the provisions of the Tobacco
Board Act and Rules and Regulations made
thereunder.

Women Judges in High Court.

1373. DR. PHULRENU GUHA: Will the
Minister of LAW AND JUSTICE be pleased
to state the total number of women judges in
the Supreme Court and High Courts, State-
wise?

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND):
There are 12 wormen judges in position in the
following High Courts:

1. Andhra Pradesh 1
2. Bombay 1
3. Calcutla 2
4. Delhi 3
5. Kerala 1
6. Madras 1
7. Orissa 1
9. Rajasthan 2

Total 12

There is no woman judge in the Su--
preme Court

Clearance for Singur Project of Andhra
Pradesh

1374. SHRI V. SOBHANADREES-
WARA RAO: Will the Minister of WATER
RESOURCES be pleased to state the likely
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data by which Singur lrrigation project of
Andhra Pradesh will be cleared by Union
JBovernment?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): Techno-eco-
nomic appraisal of the project has been
completed.

Writing off of Debls to Farmers

1375. SHRI HUSSAIN DALWAL Wil
the Minister of FINANCE be pleasedto state:

(a) whether Union Government are
aware of the growing tendency of various
State Governments to write off debts to
farmers;

(b) it so, whether this tendency is within
the framework of the fiscal policy laid down
by the Reserve Bank of India in consultation
with his Ministry; and

(c) il not, what effective steps Union
Government propose to take to check this
growing tendericy in various States?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Reserve Bank of
India (RBI) has reported that some State
Governments have been writing off principal
amounts or interest due from farmers.

(b) The consistent stand of RBI and
Central Government in this regard has been
that generalised waivers or write off of farm
loans through whatever modality, irrespec-
tive of the merits of each case, harm the
agricultural credit system.

(c) It is also reported by RBI that a
decision has been taken that henceforth
State Cooperative Banks and State Land
Development Banks would get refinance
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from NABARD only if they comply with the
conditions relating to issue and repayment
of loans, interest rates, elc. stipulated by
RBVNABARD.

lrrigation Projects of Andhra Pradesh
for Clearance

1376. SHRI BHATTAM SRIRAMA
MURTY: Will the Minister of WATER RE-
SOURCES be pleased 1o state:

(a) the details of irrigation projects of
Andhra Pradesh still pending for clearance
by Union Government;

(b) whether a high level Government
team propose to visit Andhra Pradesh for
sorting out the pending issues in the State;
and '

(c) the projects which were cleared
during the last two years?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) 5 major
and 6 medium.

(b) Efforts are made for sorting oul the
outstanding issues by mutual discussions.

(c) Varadaraja Swami Gudi irrigation
project costing 1o Rs. 1396.67 lakhs was
cleared on 16.11.1988.

Committee to Review Exports by
Induslrial Houses

4377. CH. KHURSHID AHMED: Wil
the Minister of COMMERCE be pleased to
state:

(a) whether a Committee had been sel
up by the Government to assess the per-
formance of the big industrial houses in the
Country on the export front;
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(b) if so, whether the Commitiee has
submitted its report to the Government; and

(c) if so, the salient features thereof and
the reaction of Government thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) to (c). A Panel has been
constituted, under the Chairmanship of an
Additional Secretary, Ministry of Commerce
to review the expon performance of Large
Industrial Houses. The Panel which has had
several meetings with the representatives of
some Large Industrial Houses has not yet
completed its work.

[ Translation)

Census of Minor Irrigation Works in
Rajasthan

1378. SHRI SHANTI DHARIWAL: Will

'the Minister of WATER RESOURGCES be

pleased to state:

(a) whether Union Government have
decidedto startthe census of minorirrigation
works in the States;

(b) if so, the target fixed for completing
this job;

(c) whether the Government of Rajast-
han has submilted its report to Government
in this regard;

(d) it so, the details thereol; and

(e) the action taken by Government in
this regard so far?

THE MINISTER OF STATE N THE
MINISTRY OF WATER RESOURCES
(SHRIMATI KRISHNA SAHI): (a) and (b).
100% Central assistaince is being given to
the States for camying out a census of minor
irrigation works to be completed-by March,
1989.



123 Whritten Answers

(c) to (e). Government of Rajasthan
have yet to submit the Census report.

Direct Taxes

1379. SHRI JAGDISH AWASTHI: Will
the Minister of FINANCE be pleased to state:

(a) the amount of directiaxes out of total
taxes received by Government?

(b) the lotal annual earnings of Govern-
ment from the Income tax deductions of
Central Government and other employees;

(c) the percentage of this amount vis-a-
vis the total earnings of Government from
taxes; and

(d) the total expenditure borne by
Government to coliect this amount?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) During 1987-88, the amount of
Direct Taxes collected is Rs. 6729.89 crorcs
(Provisional) out of the total revenue collec-
‘tion of Rs. 36,712.13 crores (Provisional).

(b) Rs. 657.37 crores (Provisional).

(c) Thetotal annual earnings of Govern-
ment from the Income tax deductions of
Central Government and other employees is
1.79% approximately of the total collections.

- (d) The expenditure borne by Govt. 1o
collect the whole of Direct Taxes during
1987-88 is Rs. 163.36 crores.

[English)
New Trade Trealy with Nepal
1380. SHRIMATI1 D.K. BHANDARI: Will

the Minister of COMMERCE be pleased to
state:
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(a) whether in order to increase trade
between India and Nepal a new Treaty of
Trade has been signed; and

(b) il so. the highlights of this treaty?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) No. Sir. The
new Trade Treaty with Nepal is yet to be
signed.

(b) Does not arise.

Opening of Branches of Lead Banks in
Himachal Pradesh

1381. PROF. NARAIN CHAND PAR-
ASHAR: Will the Minister of FINANCE be
pleased to state:

(a) whether there are any Block Head-
quarters in Himachal Pradesh which do not
have the branches of the lead banks of their
respective district lead banks; and

(b) if so, the names thereot, district-
wise, and the likely date by which such Block
Headquarters would be provided with a
branch of the nationalised bank functioning
as the lead bank of the district?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Reserve
Bank of India (RBI) has reported that there
are 33 Block Headquarters in Himachal
Pradesh which do not have branches of
Lead Banks. Districtwise names of these
Block Headguarters are indicated below:-

Name of District Name of Block
Headquaners

Chamba Bharmour, Bhat-
uat, Tissa and

Pangi.
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Name of Block
Headquarters

Name of District

Hamirpur Nadaun, Bhoranj

and Bijhari.

Rait, Panchrukht,
Bhawarnan,
Baijnath,
Lambagaon,
Nurpur,

Dehra and
Paragpur.

Kangra

Kinnaur Nichar and Pooh.

Lahaul & Spiti Lahaul and Spiti.

Mand Drang. Sunder
nagar, Gopalpur,
Seraj and Dhar-
amput

Paonta and
Pachhad.

Sirmur

Shimla Kumarsain, Jub-

bal and Chhohara.

Solan Nalagarh, Dhar
ampur and

Kunihat.

Una Gagret.

RBI has reported that generally most of
the Block Headquarters are well banked and
may not be able to sustain additional bank
branches for the present. Allowing Lead
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Banks 1o open branches at all the Block
Headquarters will result in avoidable branch
expansion and duplication of efforts. How-
ever, the requests for opening more
branches at Block Headquarters will be
considered by RBI on the merits of each
case.

Performance of LIC

1382. SHRI SRIKANTHA DATTA
NARASIMHARAJA WADIYAR: Will the
Minister of FINANCE be pleased to state:

(a) whether Government have received
the performance of Life Insurance Corpera-
tion, zone-wise;

(b) if so, the business achieved in the
southern zone from the rural areas as well as
the urban areas in 1987-88 and 1988-89 (so
far): and

(c) the details of the performance of Life
Insurance Corporation in the other zones
during the above two years?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) Yes, Sur.

(b) and (c). The zone-wise figures of the
total (rural and urban) new business pro-
cured by the Life Insurance Corporation of
India during the period from 1.4.1987 to
31.3.1988 and from 1.4.1988 10 31.1.1989
are as under:-
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Zone For the period from For the period from
1.4.1987 to 31.3.1988 1.4.1988 to 31.1.1989
No. of Sum No. of Sum
Policies Assured Policies Assured
(In Lakhs) (Rs. in (in lakhs) (Rs. in
Crores) Crores)
1 2 4 5
Northern 5.97 18895 422 1364.7
Central 6.94 1901.5 4.98 1416.0
Eastern 8.37 2129.7 6.00 1556.0
Southern 15.10 3608.8 10.83 2590.0
Waestern 10.56 2905.0 710 850.8
Corporation: 46.94 12434.5 33.13 8877.5

Standard books at Railway Stalls

1383. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of RAIL-
WAYS be pleased to state:

(a) whether any representation have
been received by the Ministry to allow the
sale of standard books only from the railway
book stalls; and

(b) if so, the steps taken in this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b} Instructions already exist that book-
stall contractors should not sell publications
of obscene and scurrilous nature, or which
may be otherwise objectionable. They
should sell books and.magazines which are
generally required by travelling public.

Setting up of Separate High Court in
Goa

1384. SHRI MULLAPPALLY RAMA-
CHANDRAN: Will the Minister of LAW AND
JUSTICE be pleased to refer to the reply
given on 12 August, 1988 to Unstarred
Question No. 2517 regarding separate High
Count in Goa and state:

{a) whether Government hzve since
taken afinal decision regarding setting up of
a separate High Court in Goa; and

(b) if not, the time by which a final
decision is likely to be taken?

THE MINISTER OF LAW AND JUS-
TICE AND MINISTER OF WATER RE-
SOURCES (SHRI B. SHANKARANAND):
(a) No, Sir.

(b) No indication can be given as 10
when a decision would be reached.
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Prawn Hatchery Projects by MPEDA

1385. PROF. MADHU DANDAVATE:
Will the Minister of COMMERCE be pleased
to state:

(a) whetherthe Marine Products Export
Development Authority (MPEDA) have
taken up prawn hatchery projects in Orissa
and Andhra Pradesh based on imported
technology;

(b) if so, whether the MPEDA will be
advised to take up similar projects on the
wesl coast inthe backward Konkan region of
Maharashtra; and

(c) if so, whether a project for suitable
modifications of Bada Pokharan Prawn
Hatchery in Thana district of Maharashtra
will also be taken up as proposed by the
State Government?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) MPEDA has
established two tiger prawn hatcheries, one
each at Gopalpur-on-sea in Orissa and
another at Mangamaripetta in Andhra
Pradesh with technical know-hcw from Ms.
France Aquaculture, Paris and M/s. Aquatic
Forms, Hawaii, respectively.

(b) MPEDA is planning to establish
such a hatchery in Maharashtra during the
Eighth Plan subject to availability of funds.

(c) MPEDA 1s at present not pursuing
any project for the modifications of Eada
Pokharan tlatchery.

Appoirtmenlts on Compassionate
Grounds

1386. PROF. MADHU DANDAVATE:

Willthe Minister of RAILWAYS be pleasedto
state:

(a) whether appointments of depend-
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ents are made in the Railways on conipas-
sionate grounds;

(b) if so, whether there are delays in
making such appointments; and

(c) if so, whether necessary powerscan,
be delegated for making appointments as
per well regulated guidelines?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) Yes, Sir.

(b) Yes, Sir; occasionally.

(c) This has already been done. How-
ever, occasionally delays in making such
appointments arise due to other reasons like
non-availability of suitable vacancies par-
ticularly in the case of liiterate widows.

Interest Rates for Short Term Agricul-
tural Loans

1387. PROF. MADHU DANDAVATE:
Will the Minister of FINANCE be pleased to
state:

(a) whether the National Bank for Agri-
culture and Rural Development (NABARD)
has notified lower interest rates for short
term agricultural loans;

(b) if so, whetherthe consequent lossto
the cooperative banking scheme is ex-
pected to be compensated by refinance
facilities at concessional rates:

(c) if so, whether Government are
awarethatin actual practice this facility is not
available due to the stipulation of minimum
involvement which proves to be unrealistic;
and

(d) if so, the steps taken to remedy the
situation?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) The rates of
interest 1o be charged on short term agricul-
tural loans not exceeding Rs. 15,000/- were
reduced with effect from 1st March, 1988.
Thereafter interest rates on loans between
Rs. 15,000-Rs. 25,000 have also been re-
duced with effect from 1.3.1989.

(b) With a view to compensate the
Cooperative credit structure as a result of
this reduction in the rates of inlerest with
effect from 1.3.1988. NABARD reduced its
interest rate on short term retinance from 7%
1o 3%, 4% or 5% depending upon the extent
of refinance in relation to the total outstand-
ing loans.

(c) and (d). NABARD has reported that
the reduced rates of refinance would provide
additional margin to the Cooperative credit
structure and enable it to recover losses
arising out of reduction in interest rates. The
condition of minimum involvement is not a
hinderance in this regard.
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Breaking of Condemned Wagons

1388. SHRI MOHANBHAI PATEL: Will
the Minister of RAILWAYS be pleased to
state:

(a) the number of wagons condemned
during the last three years year-wise;

(b) how are these condemned wagons
being disposed of;

(c) whether Government have their
own wagon breaking yard on the line of ship-
breaking yard;

(d) if not, the reasons therefor; and

(e) whether Government propose 1o
establish wagon breaking yard in the coun-
try?

THE MINISTER OF STATE OF THE
MINISTRY OF RAILWAYS (SHRI
MADHAVRAOQO SCINDIA): (a) Wagons con-
demned during the last 3 years (In terms of
4-whs.)

Year BG MG NG _ Total
1 2 3 4 5
1985-86 9306 3514 537 13,357
1986-87 5835 4679 272 10,786
1987-88 6897.5 4680 242 11,8195

(b) These condemned wagons are
being disposed of through auction/tender
sales.

(c) Yes, Sir.

(d) and (e). Do not arise.

Domestic Supply by 100 Per Cent EOUs

SHRI MOHANBHAI PATEL:
SHRI AMARSINH
RATHAWA:

1389.

Will the Minister of COMMERCE be
pleased 1o state:
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(a) whether 100 per cent foreign owned
companies in 100 per cent Export Oriented
Units (EOUs) are allowed to sell 25% of their
production in the domestic market;

(b) f éo, the details thereof; and
(c) the reasons therefor?

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH): (a) to (c). 100%
Export Oriented Units may, with the permis-
sion of Government sell upto 25% of the
production in the Domestic Tariff Area such
sales being subject to the payment of appro-
priate duties. The sale will be available upto
the extent of 25% of the total production
provided that the total value of the indige-
nous constituents of the final item of manu-
facture in terms of raw materials, consum-
ables and components is in excess of 30% of
the total cost of all constituents, imported

and indigenous excluding water, power, and.

services. The facility will be restricted1o 15%
ifthe levelis less than 30% or where Govern-
ment considers that there is insufficient inte-
gration in manufacture. Sale of items listed
below will not be allowed:

(i)

Jewellery all types;

(if)

Diamonds, precious and
semi-precious stones, jewels;
Motor Cars;

(i)

Recorded Video and Audio
Casseties; and

(iv)

(v) Silver Bullion.
The facility is intended to improve the
operational viability of 100% EOUs.

Amndhenl in FERA

.

1390. SHRIGURUDAS KAMAT: Will
the Minister of FINANCE be pleased to state:
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(a) what has been the effect of Foreign
Exchange Regulation Act, 1973 on foreign
companies in India in terms of repatriation of
dividends and other funds;

(b) whether FERA has fulfilled its objec-
tive of containing out flow of foreign ex-
change through foreign companies operat-
ing in India; and

(c) whether Government are contem-
plating any major modification in FERA?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a) and (b). Informa-
tion is being collected and will be placed on
the Table of the House.

(c) No, Sir.

Setting up of a Committee to Reassess
Availability of Water

1391. SHRIPRAKASH V. PATIL; Will
the Minister of WATER RESOURCES be
pleased to state:

(a) whether Government have setup a
commitiee to reassess the water resources
potential in the country;

(b) if so, the composition and terms of
reference of the Committee;

(c) the time by which the survey works
will be completed; and

(d) how many districts of Maharashira
will be taken up for survey?

THE MINISTER OF STATE IN THE
MINISTRY OF WATER RESOURCES
(SHRIMATIKRISHNA SAHI): (a) to (c). With
aview to undertake the re-assessmentofthe

country’s water resources potential before

the commencement of the Eighth Five Year
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Plan, a Committee has been constituted to
report on the availability of water resources
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of entire country by March, 1989. The com-
position of the Committee is as under:

1. Member (Water Planning),
Central Water Commission

2. Director-General, National Water
Development Agency

3.  Chief Engineer (Hydrology),
Central Water Commission.

4. Chairman, Central Ground Water

Board.

5. Chief Engineer (Basin Planning),
Central Water Commission

6. Director (Basin Planning),
Central Water Commission

Chairman

Member

Member

Member

-

Member

Member-Secretary

(d) Under a separate project, the Cen-
tral Ground Water Board has completed
survey in all the 91 problem villages in Sa-
tara district, 76 villages in Latur district and
14 villages in Nagpur district.

[ Trans/ation]

Train Services at Safdarganj (Bara-
banki)

1392. SHRIKAMLA PRASAD RAWAT:
Willthe Minister of RAILWAYS be pleased to
state:

(a) whether Government are aware that
Safdarganj Station in Barabanki district of
Uttar Pradesh receives maximum loading of
goods;

(b) whether there are no trains for
Lucknow from this station between 7.30
AM. and 5.30 P.M. and from Lucknow to

Safdarganj between 11 A M. and 6 P.M;

(c) if so, whether Government propose
to provide halt for 408 DN, 407 UP and 84
DN, 83 UP trains at Safdarganj Station; and

(d) if not, the reasons therefor?

THE MINISTER OF STATE OF THE -
MINISTRY OF RAILWAYS (SHRI
MADHAVRAO SCINDIA): (a) No, Sir.

Safdarganj Station in Barabanki district
of Uttar Pradesh has very meagre traffic in
goods.

(b) No, Sir.

(c) and (d). No, Sir.

Adequate number of trains are already
stopping.



137  Written Answers

Trade Deficit during April-October, 1988
1393. SHRISHANTILAL PATEL:

SHRI S.M. GURADDI:

SHRI BALWANT SINGH
RAMOOWALIA:

' SHRI DINESH GOSWAMI:
SHRI RAJ KUMAR FAl:

Will the Minister of COMMERCE be
pleased to state:

(a) whether country’s trade deficit dur-
ing April-October, 1988 has widened further
as compared to the corresponding period of
the last year;

(b) if so, figures thereof vis-a-vis previ-
ous year;

(c) the reasons therefor including the
items import of which increased as com-
pared to previous year; and

(d) the steps being taken to check it?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASMUNSI): (a) and (b). According to the
provisional figures India’s trade deficit in-
creased from Rs. 3483.98 crores during
April-October 1987 to Rs. 4936.45 crores
during April-October, 1988.

(c) The main reason for increase in
imports was to meet the requirements for
consumption of essential commodities due
to drought condition, such as edible oil, cere-
als, pulses etc. '

(d) Steps are being taken to curtail
import of bulk commodities through acceler-
ated growth in domestic production.

Goods seized on Indo-Pak Border

1394. SHRIMOHANBHAIPATEL: Will
the Minister of FINANCE be pleased to state:
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(a) the details of goods seized on the
Indo-Pak border during the current financial
year till date and the value thereof; and

(b) the steps being taken to tighten the
security on indo-Pak border to check smug-

gling?

THE MINISTER OF STATE IN THE
DEPARTMENT OF REVENUE IN THE
MINISTRY OF FINANCE (SHRI A.K.
PANJA): (a) Available reports indicate that
contraband goods like gold, narcotic drugs,
Indian and foreign currency worth Rs. 23.54
crores approximately have been seized on
the Indo-Pak border during the current finan-
cial year upto December, 1988.

(b) The anti-smuggling drive has been
intensified and the anti-smuggling machin-
ery throughout the country, particularly, at
the vulnerable areas of the coastline and the
land borders including the Indo-Pak border
and the international airports and seaports
remains alert to check and combat smug-
gling. Close co-ordination is maintained with
all the agencies concerned in the prevention
and detection of smuggling.

Tourism Finance Corporation

1395. SHRI P.M. SAYEED: Will the
Minister of FINANCE be pleased to state:

(a) whether the Industrial Finance
Corporation of India has sponsored the
Tourism Finance Corparation;

(b) the main functions of the newly set
up Corporation; and
{c) whether the said Corporation has

_ started functioning and the institutions which

are likely to be benefited?

THE MINISTER OF STATE IN THE
DEPARTMENT OF ECONOMIC AFFAIRS
IN THE MINISTRY OF FINANCE (SHRI
EDUARDO FALEIRO): (a)to (c). The Indus-
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trial Finance Corporation of India (IFCI) has
sponsored a new institution under the name
of *Tourism Finance Corporation of India
Limited” (TFCI). TFCI which has become
operational with effect from 1.2.1989 apart
from financing the projects in tourism/tour-
ism related activities, would also be co-
ordinating and formulating guidelines relat-
ing to the financing of such projects.

Export Licences to M/s. Maruti Techni-
cal Services

1396. SHRI SAMBHAJIRAO KAKADE:
Will the Minister of COMMERCE be pleased
to state:

(a) whether M/s. Maruti Technical Sery-
ices, a subsidiary of Maruti Udyog Limited
had sought export licence to expoit Tribute
Caskets to USA;

(b) whether these export licences were
issued in the name of third party by Mss.
Maruti Technical Services to M/s. Sevanska
JNC, Panama;

(c)whether suchtransfer of licence was
permitted by Government; and

(d) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF COMMERCE (SHRI P.R.
DASM